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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 277 OF 2022 
 
IN THE MATTER OF: 
 
LIYAKAT ALI & ORS               ….APPLICANTS 

VERSUS 
STATE OF UTTAR PRADESH & ORS.      ….RESPONDENTS 

 

REPLY ON BEHALF OF RESPONDENT/SILVERTOAN 

PAPERS LIMITED WITH SUPPORTING AFFIDAVIT 

 

MOST RESPECTFULLY SHOWETH: 
1. That the present Reply is being filed on behalf of Silverton 

Pulp and Papers Private Limited, through its 

Environmental Manager Mr. Gaurav Kumar, who is the 

duly authorized signatory of the Company and is 

competent to swear the Affidavit on its behalf.  

2. That the present Reply is being filed in compliance of 

order dated 21.07.2022 passed by this Hon’ble Tribunal, 

pursuant to notice being received by the Answering 

Respondent of the pendency of the present proceedings. 

Vide its order dated 21.07.2022, this Hon’ble Tribunal 

has taken note of a letter having been sent by some 
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inhabitants of Village Dhandeda, Tehsil and District 

Muzaffarnagar, Uttar Pradesh, including the lead 

Applicant Mr. Liyakat Ali, wherein the inhabitants of the 

village have raised concerns regarding the discharge of 

effluents from inter-alia the industrial premises of the 

Answering Respondent into the drain abutting the 

agricultural land of the inhabitants of the village. The 

inhabitants of the village have also complained about the 

blockage of the drain due to the negligence on the part of 

contractors of the government departments, leading to 

flow of the discharged effluent into their land, resulting in 

damage to their wheat and sugarcane crops.  

3. That taking note of the grievances addressed by the 

inhabitants of the village in their letter, this Hon’ble 

Tribunal, vide its order dated 28.04.2022, constituted a 

Joint Committee comprising of representatives from the 

Uttar Pradesh Pollution Control Board [UPPCB] and the 

District Magistrate, Muzaffarnagar to submit a factual 
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and action taken report in the matter. This Hon’ble 

Tribunal specifically directed the Joint Committee to 

undertake site visits of the area, look into the grievances 

of the Applicants [inhabitants of the village] and take 

requisite action.  

4. That in compliance of order dated 28.04.2022 passed by 

this Hon’ble Tribunal, the Joint Committee, comprising of 

City Magistrate, Muzaffarnagar, Regional Officer, UPPCB, 

Muzaffarnagar, Assistant Environment Engineers, 

UPPCB, Muzaffarnagar, undertook site visits of the 

industries in the concerned area, including the industrial 

premises of the two industrial units of the Answering 

Respondent, and collected samples from the final outlet 

point of the Effluent Treatment Plant at each industrial 

premises, from where the discharge of the treated effluent 

takes place into the Dhandhera drain, which is the drain 

in question.  
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5. That a perusal of the Joint Committee report dated 

18.07.2022, as obtained from the official website of this 

Hon’ble Tribunal, clearly reveals that at the time of 

inspection, the ETP’s at the industrial units of the 

Answering Respondent were found operational and all the 

parameters, qua the sample in respect of the two 

industrial units of the Answering Respondent [Test 

Reports annexed as Annexure-3 and Annexure-4 to the 

Joint Committee Report], were found to be within the 

stipulated norms.  

6. That it has also been noted in the Joint Committee Report 

that at the end point of the ETP’s at the industrial units 

of the Answering Respondent, the Online Continuous 

Effluent Monitoring System [OCEMS] is installed, which 

is connected with both the Central Pollution Control 

Board [CPCB] server at Delhi as well as the UPPCB server 

at Lucknow and that during the time of inspection, all the 

parameters displayed on the screen were found to be 
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within the prescribed norms. It is respectfully submitted 

that OCEMS ensures round the clock monitoring of the 

effluent discharge and air emission done from the 

industrial units of the Answering Respondent and a 

perusal of the data from the OCEMS, available with the 

CPCB and the UPPCB, shall substantiate the fact that the 

industrial units of the Answering Respondent are 

compliant in all respects and the effluent discharge from 

them is taking place well within the prescribed norms, 

thus posing no threat to the environment in general and 

the agricultural fields of the inhabitants of the nearby 

village in particular.  

7. That it has also been noted in the conclusions of the Joint 

Committee Report dated 18.07.2022 that all the 

industrial units in the area were found complying with 

the provisions of the Water (Prevention and Control of 

Pollution) Act, 1974 and the Air (Prevention and Control 

of Pollution) Act, 1981. It has also been noted in the 
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conclusion that due to the overflow of the Dhandhera 

drain, resulting in the treated effluent entering the 

agricultural fields of the villagers and causing some 

damage to their agricultural crops, loss to the tune of Rs. 

2,21,250/- was caused to the villagers [as computed by 

the Revenue Department, Muzaffarnagar], which has 

been duly paid to them. Further, additional compensation 

towards removal of sludge from the agricultural land of 

Mr. Liyakat Ali and Mr. Hashim Ali, amounting to Rs. 

49,000/,- has also been paid to them.  

8. That despite the industries in the area not being 

responsible for the maintenance and upkeep of the 

Dhandhera drain, which merges into River Kali via the 

Begrajpur drain and the maintenance of which is the 

responsibility of the concerned government department, 

and them not being at any fault for the overflow from the 

drain, as a goodwill gesture towards the local populace of 

the area, the industries came together to make 
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contributions for the payment of the aforesaid 

compensation to the villagers.  

9. That it is evident from the conclusions drawn in the Joint 

Committee Report dated 18.07.2022 that the Joint 

Committee had an interaction with Mr. Liyakat Ali and 

other villagers, and they were assured that the villagers 

have been compensated for the losses suffered by them 

due to the overflow of the drain. The villagers also 

stressed that they have no remaining grievance against 

either the industries or the contractor/ government 

department. An Affidavit was also submitted by Mr. 

Liyakat Ali, the lead Applicant in the present matter, 

which is annexed as Annexure-15 to the Joint Committee 

Report, affirming the above.  

10. That taking into account all the facts and 

circumstances, a categorical recommendation has been 

made in the Joint Committee Report dated 18.07.2022 

that the Irrigation Department shall ensure de-silting of 
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the Dhandehra drain from time to time so that another 

instance of overflowing from the drain does not take 

place.  

11. That in its order dated 21.07.2022, this Hon’ble 

Tribunal took note of the contents of the Joint Committee 

Report and raised certain questions regarding the waste 

generated at each industrial unit in the area and the 

mode of disposal of such waste. This Hon’ble Tribunal 

also observed in its order that the details pertaining to the 

various consents and permissions, granted in favour of 

each industrial unit, and the extent of their compliance, 

have not been given. For this purpose, this Hon’ble 

Tribunal directed the Joint Committee to undertake 

further visits to the industries in the area and look into 

all relevant aspects, obtain copies of the consent 

documents, verify the factual position, including 

compliance with the consent conditions and 

environmental norms, and submit another report to this 
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Hon’ble Tribunal. Vide the same order dated 21.07.2022, 

this Hon’ble Tribunal also issued notice to all the 

industries in the area, including the Answering 

Respondent.  

12. That the Joint Committee Report, which was to be 

submitted before this Hon’ble Tribunal in compliance of 

order dated 21.07.2022, is yet to be uploaded on the 

official website of this Hon’ble Tribunal, which leads the 

Answering Respondent to believe that the same is yet to 

be filed. The Answering Respondent craves the leave of 

this Hon’ble Tribunal to file an additional response to the 

contents of the report which may be submitted by the 

Joint Committee in the future but by way of the present 

Reply, the Answering Respondent seeks to endeavour to 

demonstrate to this Hon’ble Tribunal as to how the 

Answering Respondent is operating fully in compliance of 

all the environmental norms, after having obtained all the 
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requisite permissions, consents and clearances from the 

concerned regulatory agencies.  

13. That it is submitted that the Answering Respondent is 

a company, which has been a reputed presence in the 

industrial circles since the last several years and prides 

itself on practicing the highest standards of professional 

and business ethics in pursuing its commercial interests. 

It is earnestly submitted that the Answering Respondent 

is not indulging in any pollution of any kind and has 

always offered full co-operation to the statutory 

authorities and has been extremely vigilant in ensuring 

that all environmental and statutory norms and 

regulations are complied with. The company has got all 

the statutory clearances from the regulatory authorities 

and considers compliance of the same as part of 

responsibly conducting its mercantile interests with the 

highest standards of probity and ethics. The industrial 

units of the Answering Respondent have employed all the 
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necessary safeguards in the form of installing modern 

machinery and adopting environment friendly means to 

ensure that no pollution of any kind is caused by the 

industry. The Answering Respondent also ensures at all 

times that no untreated effluents are discharged from its 

industrial units. 

14. That the Answering Respondent believes in pursuing 

its commercial interests in a responsible manner and is 

willing to participate in any process that is undertaken 

for the safeguarding, protection, preservation and 

improvement of the surrounding environment in the 

industrial area, where the units of the Answering 

Respondent are situated.  

15. That the Answering Respondent has been operating at 

all times with a valid consent from the UPPCB under the 

provisions of the Water (Prevention and Control of 

Pollution) Act, 1974 and the Air (Prevention and Control 

of Pollution) Act, 1981, in respect of both its industrial 
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units. The current consents, granted by the UPPCB to the 

Answering Respondent under the above named statutes, 

are valid till 31.12.2024, in respect of both the units.  

Copies of the consent under Section 25/26 of the Water 

(Prevention and Control of Pollution) Act, 1974, granted 

to the Answering Respondent by UPPCB, in respect of 

both its units, are annexed and marked as Annexure-1 

(Colly). 

Copies of the consent under Section 21/22 of the Air 

(Prevention and Control of Pollution) Act, 1981, granted 

to the Answering Respondent by UPPCB, in respect of 

both its units, are annexed and marked as Annexure-2 

(Colly) 

16. That the Answering Respondent has also obtained the 

Authorization under the provisions of Hazardous and 

Other Wastes (Management and Transboundary 

Movement) Rules, 2016 from the UPPCB, in respect of 
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both its units, with the latest ones being valid till 

02.08.2027. 

Copies of the Authorizations, issued by the UPPCB in 

favour of the Answering Respondent, under the 

provisions of the Hazardous and Other Wastes 

(Management and Transboundary Movement) Rules, 

2016, in respect of both the units, are annexed and 

marked as Annexure-3 [Colly]. 

17. That the used oil, contaminated cotton rags or other 

cleaning materials, empty barrels/containers/liners, 

which may be contaminated with hazardous chemical 

waste, are disposed of by the Answering Respondent 

through the Treatment, Storage and Disposal Facility 

[TSDF] of Sheetala Waste Management Project, which is 

one of the leading environment management service 

providers in the country and is licensed by several state 

and central government departments. 
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Copy of the Agreement between the Answering 

Respondent and Sheetala Waste Management Project, is 

annexed and marked as Annexure-4. 

18. That the Plastic Waste generated at the industrial unit 

of the Answering Respondent is presently being utilised 

at the unit through the gasifier installed at the industrial 

unit of the Answering Respondent, the establishment of 

which was duly approved by the UPPCB vide Consent to 

Establish dated 14.12.2020. 

Copy of Consent to Establish the Gasifier, granted to the 

Answering Respondent by UPPCB, is annexed and 

marked as Annexure-5. 

19. That the fly ash, produced at the industrial unit of the 

Answering Respondent as a result of the manufacturing 

process, is taken by independent contractors, namely 

Hemkunt Transport Company, M/s Bulk Ash suppliers 
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and Mechfin Infra, and either supplied to the cement 

industry or utilised in the brick making process.  

Copies of letters from the independent contractors, 

indicating the mode of disposal of fly ash at the industrial 

unit of the Answering Respondent, is annexed and 

marked as Annexure-6 [Colly]. 

20. That the Answering Respondent has also got the No 

Objection Certificates from the Uttar Pradesh Ground 

Water Department [UPGWD], in respect of its three 

borewells, which are valid till 13.03.2026. All conditions 

of the NOC, including recharge, installation of 

piezometers, flow meters etc. are being fulfilled by the 

industrial unit of the Answering Respondent.  

Copies of the No Objection Certificates, issued by the 

UPGWD in favour of the Answering Respondent, are 

annexed and marked as Annexure-7 (Colly). 
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21. That it is respectfully submitted that compliance of all 

conditions, related to the various consents, certificates 

and permissions granted to the industrial units of the 

Answering Respondent, is ensured by the Answering 

Respondent with great diligence and all documentation 

related to the same was produced before the Joint 

Committee, at the time the inspection of the industrial 

units of the Answering Respondent was done by the Joint 

Committee, in compliance of the order dated 21.07.2022 

passed by this Hon’ble Tribunal. In case it is so directed, 

the Answering Respondent shall be willing to place the 

relevant documentation before this Hon’ble Tribunal as 

well. 

22. That it is manifestly clear from the above submissions 

that the industrial units of the Answering Respondent are 

fully compliant and have all the requisite permissions and 

clearances, which are required for its operations. The 

Answering Respondent is also a stakeholder in the 

preservation of environment and adopts all measures so 
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as to ensure that no pollution is caused due to its 

operation. The cause of action in the present Letter 

Petition pertains to overflowing of the Dhandhera drain, 

due to which some damage was caused to the crops in the 

nearby agricultural fields of the villagers and the 

Answering Respondent cannot be faulted in any manner 

for the said occurrence, as the Answering Respondent 

ensures at all times that only treated effluent, conforming 

to the stipulated norms, is discharged into the drain and 

the Answering Respondent is not responsible in any 

manner for the maintenance and upkeep of the drain, 

which is under the duty sphere of the concerned 

government agencies.  

23. That moreover, considering that the villagers were 

also not at fault for the overflow in the drain and damage 

to their crops, as a goodwill gesture, the Answering 

Respondent, along with the other industrial units, made 

voluntary contributions to compensate the villagers for 

their losses.  



 18 

24. That it is relevant to mention that the discharge into 

the Dhandhera drain is also made by the local villagers 

and some other units functioning in the nearby area. It is 

undertaken by the Answering Respondent that in case 

some suggestions are made or directions are passed by 

this Hon’ble Tribunal in respect of the maintenance and 

upkeep of the Dhandhera drain, then the Answering 

Respondent shall be willing to offer full co-operation to 

the statutory authorities in that endeavour. 

25. That in such circumstances, it is respectfully prayed 

that the present Original Application may kindly be 

disposed of, qua the Answering Respondent. 

FILED BY: 

     
[UTKARSH SHARMA] 

Counsel for Respondent/ Silverton Pulp and Papers Private Limited 
 Private Limited 

    139, Setalvad Block,  
 Supreme Court, New Delhi-110001  

    Mob:+91-9312061203 
Dated: 20.10.2022       E-mail: utkarsh.sharma7@gmail.com 
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SILVERTON PULP AND

100
(One Hundred only)

PAPER MILLS PVT LTD

BEFORE THE HON'Btr,E. NATTONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORJGINAL APPLICATION NO.277 OF 2022

....APPLICANTS

....RESPONDENTSSTATE OF U.P. & ORS.

understood'l'hat I have read and understood the contents of the accompanying

Reply to the aforementioned Application, which has been drafted under

[, Gaurav Kumar, s/o Mr. Shudhir Kumar chaudhary, aged 32 years, R/o

H.No. 34, Alipur Kalan, Muzaffarnagar,IJttar Pradesh-251301, do hereby

solemnly affirm and declare as under:-

1. That I am the Environmental Manager at Silverton Pulp and Papers

Private Limited and am fully conversant with the facts of the present

case. I am also duly authorized on behalf of the Company to affirm this

Affidavit.

2. That I have read and

LTYAKAT ALI & ORS.
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10.
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autbmaticair/ #;ir,;;;;;'*ltrT uooiti&;l;;;;tdrii mentioned in the
lndustly shall abide by the directions given by Hon,ble^Court, Central pollution Contlol Bqard andUPPCB for protectiori and mr.!r"ro 3f .nuiron,nent frorn time to time.
Specific Conditions;

ll.

t2

13.

14.
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_;l,lT,#*Xlf; Li]f1l}?,',tillllJlffil;;;ll,JLi'lr!;i:ruarions in operatins pa,-nmerers wirh respecl r'
2-ln corlpliance of the i:."ii"ir'.lriir', r:,,n't,oi'rioard letrer no. F. No. B-190193/wQM_IItcPCtstP&P/ 14212 dated osli'CTit, tr,,r irJuJry *tiiitrro* ilrr'eitrr.niiirrr,urg., srandards astiotit'ied under the Environment 1n'oie.r];;) iilfi,'iqt;";o onry tire treut.j.iir"."t rneering the
;|j}il.j|l!jtcharge 

no|rns notified ,n0..ti,.'s."lr"'"r*r?ii.""ction) Rures, re86 is ailowed-io
3-'fhe u"nit wilr not use agro based raw materials in the production process.
1;,H Xl1j,:1ili,H'l!f:1ft 

tt'. "ontl"u",;;;;i";;;;';;,i;# data suppry rrom rhe ocEEMS ro rhe
5'Flow lreler to tre installed in all water abstraction points and usage of fresh water to be minirnizecJ.
|,[!;;;Jlr:n.', 

enslrre deprovment;firrrii;;ffi;ffiil];o srep up serrmonitoring mechanism on
7-1'he ind,stry willhave to ensure permission fl'orn the GGWA.forground waterextraotion and it
,:lj,lt 

the 
'esponsibilitv of the inolti.v to cornply with thi variousionoiironr"& tne permission

li-11'the clPc'B o' tJPPCts issues the closure order against the industry this consent order srandsaril()rltaricdlly suspended for that frer-iod.

iliiix';i,irlhall 
sLrbrnit Envit'onmental Staternent in prescribed form V as per rule no.l4 of E.p

l0-LJnit tnust ensure strict time bound cornpliance of suggestion / recommendation of ,,charter forwater Recvciins & Pollution PreventiorlilT"Jo 
*'pr;S.tl"drstries,, formulared by cpcl3.I l-lndustry shaii install .r irrn.l..i'r,right fi'om the ground level open ro Network HD przrotation carrtet'a at tlte Inlet, Aeration t"lir., s..""ori'd;r.ifi.r ancloutlet of Effruent lrearnrenr

ll]li| 
l.r o' l.ine Monitoring and its t.rRt. anct p;#";J;h"rr u. p."io.i io il. uppcB eonurl

l2'1'lris collsent is valitl ortly tbr'.products an<J,quantity mgntioned above. Industry shallobta,in prior-.approvai befor.e rnal<ing a,rv n,octiiica;i;; i;;iluct/process /fuellplantmachiner'1' tailing 
'n'hicrr 

consent w6Lrtcr be deemed void.'
i 3-ln*rstry shaliabi<Je bI;,".Jt;; i'iirlriio"r issued by Hon,bte Supreme courr Hon'blt:I{igh court, Flon'ble Nalional creen Tribunal, C;"trir poiiiinn control Board and u.p pollutionc'ontrol Board tor protection and safe guard ofenvironrnrni *o,o time to time.l4-lndust|y shall subrnit quarterly rnoriltoring ,.porti oittr.uiro rrnurnt from a certifiedlapplovecl laborator',1, under E.p, Act l9g6
l5-lndttstr'1' shall oornply with various provisions. of Aii'(Prevention and Control of pollurion) Actl9Bl as atttc--nded. w3te,r (P'eventio' un,j contt'ol 

"rF"niiri";) Act l974as amended and all otherapplicable rules notified under E,p. Act 19g6. - "-'-'.-"'/ ' - 4o *rrrwrrur

l6--i-he unit shall subrnit the audited balance sheet for the current year.l7-Minimurn 33% of the land on which inclustry ir.rtuoifu[ro wilr be oovered by the plantation of.tall rrees o1'suitabre :pr:fglSlqer rhe guidelines serup.t/ir,inlril;td;'il off.. oro* no.H_16405122'02018102 At' lSt0ZtZOl8, Th; copy ol'this griO'.f]"! is available 
"t 

Unf 
-

h u p : i/w r,r,vr'. Lr p p c [r. c o'r /pd fl ci ree n - B e I t-G u iei I e I 602 ig. Dcl f.

Issued n'ith rhe perrnission of cornpefent aurhorify . iJrl:, i;",ii,lil;il::

Ch a uhan ?i!1 39',-'"!;3:

F'or and on behalf of U.p. pollution Control Board .

CEO

c-3.

:ii';,
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tJ.?. Poltrrtiorr Corrtrol Board

CONSENTORDER

ffi,'.1AHil'ririfril';sHtr'$PcBRo)/cro/
'lo ,

Shri AI(SHAY JAIN

M/s 
"'uioioN 

PuLP AND PAPllRs

9 C)th KLn' Bhopa Road' Muzaffarnagar'

\ A(iAl{,25 I 00 }

MTJZAFFARNAGAR

Sub : 
Hi,#igffij{ilf{'ffi{:rilH'il:l"i

,$ fi,) ::':3LT$,ir&$' ; ii# tii il f ;'i ii; 3

PRIVA.I]E I,IMITED IJNIT 2'

Distt.- M Lrzaif'arnagar (tJ P)'MUZAFFAR

Dated t 3011212019

Dated :3Q11'2120r9

I{eference Application No :6138190

il:i,ii?5;;iiii;?;"#;H:.ilf ifi,?,r',ryii^.j:1i{i;it{;!:#fr i,-ffi iliiiliilii
iili*H'5.pixftTi*iffi;;lLi 

Llryq1rrflri\rugii:i;;,rllr,\', ''n-'i''"'r '' 
ii''r

- iir, i -,,,,' I l{1' f; t n "tly 
lt *,*l I't :l?l j ..l. i: . "anLiexure 'in j fiom oilorlzoz,,to 3ii 1712024 ) rr.llrrritrn cc'i..i []'ritti

'). 'fhis consent is valid for the pel'ro(, rr;Tiill.il,.1Jiifrr"fi.illF]i:l;liffffi'i]iii;?ip:g"lll:'l'ililil'i;';iiil 
ll""'

Warel tr"'u"#titln ;itilont'ut ot Pollution) Act' t'r I

This consent is being issued with the permission of competent atrthority 
hl.;r.**

For and on'behalf of U'P' Pollution Llontrol Borrrtl

c-l.,,{.;
/\ I

linclosed : As above

(condition of consent):

Copy to: Regionai Officer' U,P. Polltltion Control Board' MLrzaf iltt'uagar'
i'.Ir:i'i ,r:,..:. l

Krrnrai i:li,,, "
(-iratii, iirrk,. 

iit.i
ci'3'

24



U,P.I'OLLUTIONCONTROLBOAIRD'LUCJKNOW

Consent issued to M/s.SILVIIRT'N PUI,P AND ?APEIIS PRIVATI' I,IMI].[I} UF{IT.2

Annexure to

vide

,2,

l.

3.

Datecl : 3011212019

Consent Order No' 6138190/ Water
CJONDITIONS OF CONSENT

Treatment facilitY and I

4(a)

4(b)

Stan0?rr:t!--
- -'i.FIParatnetet.-l

s.Ne . ****l*-ffi As psC3re-rd-Naus ---r--*- 1--frffii1ttdrqus--iqqrdlqus-- -l
' ^olids

Tota I s utgPs-ng-gg- !--
--** =*-:*--f- BoD

a-- 1 --*;;:X;" -*t Arpe-LBoard Nqrrle- - -

_*5* 

--
).

6.

1,

8

$ #:, :!t f 
onl is'i, lJ; iil:x lJ, ffx{tt 

r l'illl:11:'*i';ii 
i " "' 

a 

" 
/ (' a e c

il:J,TT;;,[x'#fli#*'o",il:'.','#*.t,:ll*,u*y,t',*i;tii*'fJi"i""T];i,fJ"'llilfa--.- ,

;t';;* {i:*d+f[#[il*#i+]
ffi ilil,1ffi ifi,"'lr;Hfj;t:jlifl##n;;i;i"Frf:'""i4$J"1'1-:Tiil:;llilnmi[;$

;,n*-1.,';,.p;:;fi:ry;*:i;f *f iili{lr.?{,*[*irk;:*,';r"#;.';1****,
:i;iTr"l" 

rr rrrvF'-' 
. 1 that the shoglci be in confbt'rnity' *'rili

T'he clomestic effluent shou,ld !:1t:*l.,i9^tn 
treattnent piant so

E&i;i1G;"''''iiiii""gsry'n ---- 
:,

It-*--*-::*:---*I=*- __J'-y-st*-)- s 

laruao
;_--J.riq- K-LQ----'----- - '

7--. 
-:- 

he treatecl efflLrent sho'ld be in

'i'he industrial efffuenrstroYllb-:.:::ted 
in treatrnent plant t 

-

'i'he industrlal 9rrlueut ,:'l::::;.;; 
".,""r',.,Luiitu with the follol'ng ngms': 

-
,9onl-9llly---:l::-- rndustrigll-ffu!a!l1------r-

-:*:-:-)-oue!!Iv-ar-p!s-q[alse-----]"'------'-:r::
--*5-

Effl'e't generatecl ,, *u r* n,.og..^r:::,tt*duuo,.', 
cgoiiris^,ginLrtnt 3'no 

t!t,tff,l,fnt Slcneratcri 1t't;iii

',.,ili.g-.r ,n:.,1 ltj"iltf:i.J;ffi ill*if;*;;l.l#jXi'5.fiiff,i,)ll['ii::lii'llllill';;il
gfilrrent so that tt sn' .-^^-^,r+^r\/ r r.r L^.c,ier. ler;r

i'i'l'#Lil,";fi"-ffi,tt6l*t*.1,"0?'.',1'ffi:l';ll,T3,:T.?ifJX'll'::?+iJtfilf,:ifffil

11filil$Jii J#$;;t 
. :iffi'ioTil.''r :t;i';';'ffi,:,Yr\::ffi 3r'?:\T'1"'il'i

the permission taren, 
4r qr^remert in prescribecl form V ltrle no l4 of I:'P Rulc:;

T'he industry shail 
'ubttt 

F'nvironmental Statement in prest

r 986.

Maximum dailY
discharge'l(LloaI(incl of Effulant

25



\J

lff,,ilTffiffji''flfilii#fl"j,tji?:ifdiifi?lisifJi,li,:TfHi?iffil 
ffH:il5f:l]llTil'ff;

ffilt',fffi[:1Tfi:Jlmili-n*"i*gr['"o"ylll"l,l:l::*,1ilt,gg;'rv 
rnai*tained bv

the plantation of tarirlir'oiruitable Tecieq-.1.p^rrll. erio.rinlltli"w qiJit dout'o vide'its office

order no.r{- rc+os,iion'1il0ili_ iotoiiiois rlg!^npr;ilh;' jfiia6rinr is availabre rir rrRL

h ttp : //w ww . 

" 
p p. u' JJnl i' 6 aiici "i- 

e b i t- c u i a I e- I 6 0 2 1 B' p d f '

The industry. will ensure the oontin'ous and 
'rinre*'upted 

clata suppiy frorn the ocEEMs to the

ffi:t",T:,11i3i",,.ir.{.il "ily?l:::qstraction 
p^"*H':i,;;l?ilt;ffi'J,5'i.Jl,llll"?;'lifi:|

J'he unir will ensuie-iacility to transmit data to CPCB se

certificate of Electio rt'rtjt"tii Flow meter to the Board'

lf closure order is issued. by CPCB.ol YPICP 'g?11:l-ll: 
Lrnit' then CTO issued earlier will rernain

:ii3",ln;$s.:?fJJ+."'fii:i3ffi?ffi tl;*i':1,'*'l*t'J#"Tro:m*"ni:L'"?T'lJdi
olosure revocation order' ,, ,- ^^..,
trndustryshallabidebvthedirectionsgivenb;'Utll9lt""9':'ih:llti*:ollutioncontrolBoa|darrcl
UPPCts for protecti# t*i safe guard 

-of environment lrorn

Specific Conditions:

10,

12.

14"

11.

t3. '

26



l-.fhe 
'*it 

shalr maintai' strict supervision on t'ruct'atior-rs i' operating pararTleters witlt t'srspc*t' to

ililiittt;flq,i'f:?;,-*.';;',eltr'lfiiiliilr5;ffi :it*iidilf !h].Iri,-.?juTt;',\r'
iili3ili^f#,i1iffi ftf,T,tTx?i*lt:"**?ii'?i:i;1;lff :::idf ii;;ii;weoi.
eifluent discharge nt

i*.ff lilllll*:l,n:1ru?f.T:il,xlTli.T:iln'il,'j;,il'"-1'';:i?lii?fiT'n'n 'n' 
ocEErMS 

'lo 'lhe

:rit**t*$*tl'r#,,xi"y3i1,L1igffi;t"?"#:1i:i,:'Jffi::'?*,'i':ru'J:Jllli#':l

*f{.tfu *;,t;:ttn:'n"rufi ffJ';riT,?flY*,r;?';JJ$il1':?:ilr;:1fif 
i'ii""

flFh ;;;B or 
'ppcB^issues.the 

closure order against rhe industry this co'sent order stands

;:lil11y'filJfiffif,:9tr'iifii,lr:#iirratement 
in prescribed tbrrn v as per ture no lzr of F P

fi'jffiffi ffi ii;fr ;;ft't*ii,t#fl ,p*'ir:r?:ril;r$31rT'':#l;::""'

;rixt;,?,f:?iiTi"3,Ji;"1?i:hf 
;lt'ff #ili##jilf, ijtilil?';x:fi tfiTjltt#':tr'n:'

r00lTI '

12-rhis consent rs valid onrv for p':l:lli,filjiflia,]llt,,l'i,[ffi:i?::;:? /tl\'iilil"' 
sharr

t*:,1*l hnru*ii:1,:'siili*'i#;il;':'q,,irr".'",i*,**,?I*ii{ifff#;l,i'tii,;,1,i,n#,i,}i,#ffip' L"n

t:fflji**llfl's#*r:,;:i:,N.ri;
i{+,il:, lJffi i^[*r .x rrilfi iffi '.1,'r t :ltil [ii:t; t';,1, a?i Hil:i:: 5 "Ji:i'il i] fr :l

i?:ffi:{i'ffi trtrjffi 4fi'lllf 

'*?,T,,l*:','i.j,il,',iiee11i'Api.'Jr,iiti'tl?1.'
il#trd'Hiffi #i',',ffi :fil,l};'i*:l''}:'i'pt?r;iirist':1r]'c

lssuetl with the perrnission of competent authority

i\lshi ll;'11[];l;""i
t(umar ,,1:i,11 ,..

' (-ha u han r2 ri :r *01'lt)

Iror ancl orr behalf of U'P' Pollution Control Roard

CEO
C-J,

TRUE COPY

27



U.P, Pollution Control Board

CONSENT ORDER

Itef Nc,. -

992 1] t U p y cB /rvfuzaffarNaga r(uppcBRo)/cro/ai,IVIUZAFF,ARNA(;AR/?019 
:

To,

D]STT,. MU

Shri AIKSHAY JAIN
M/s SILVERTON PUI-P AND PAPERS PVT LTD
9,OTHI KM, BHOPA ROAD., MIJZAFFARNAGAR,

(LJ P).M |..rZA F FAF NAGAR,25 I 00 I. 
N4IJZAFFARNAGAR

Sub :

Ref'elernce Appligation No. 6i 37963

L

cn-nseqt qlder section 21/22 of the Air (prevention ancl control of pollu
tO M/S.i SILVERTON PIJI.P AND PAPbRS PVT LTD - ' ".

wjth refefre!9e_ jo the applijatjqn for consent for emission of air pollu
S II-VERIION PULP AND PAPERS PVT LTD. UNdEr Air ACt I gS I . It
emissionq, as per the standards, in environment, by the Board as per erl

'2.

t.

'l'his consBnt is valid for the period fi.orn 0 i/01/2020 to 3t/12/2024 .

Irrspite oflthe.conditions and provisions mentioned rn this oonsentorderrflely.es ilts right and powers-to reconsider/amend ur,/o,. ali conditioniAir (Pr'evrintion and contror of poilutio'l Aai, iqsi'i, a,rirno.o.
'l'hrs 

congent is being issued with the permission of competent authoritv

F'or and on behalf of U

"j
:

Ilnclosed I As albove

(condifion of cpnsent):

Ciopy to; Regional Officer, U. P, Pol I ution Contro I Board, Muzaffarnas.ar.

j

i

i

I

I

/

Dated : 0310112020

FARNAGAR

/

) Act, 1981 (as amended)

Dated : 03101/202A

ts fi'om the plant of M/s
for saidis being authorised

losed conditions

P Pollution Control

I

under secrion 2l {6)
Board
of the

P. Pollution Control Board

CEO

c-3.

CEO

c-3.

ANNEXURE-2 [COLLY]

TRUE COPY
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i

I

i
l

I

I

I

j

of Kfa
I

IS

AS

valid
main

IJ.P. Pollution Control Board

CONDITIONS OF CONSN,NT

only fbr the approved production capacity
raw material.

Dated : 031011202()

ft Paper-200 MTD using

')

L

.l(rt). i lr

sta

3(b) z\ ir'

'l'h is conslent
Waste Paper
-l'h is conqent
approval pef<

consent Woul

i_
I

I

t--_
I

I

I

I
I

I

I

il_
3(c). 'l'he

tl

i0

ll

'l'he 
i

and tl

Any I

pe n.n

The i

rIalln
amei.l

The ir

I{Lrles
'fhe 

ir

Court
Iloarcl

Indr.rsr

cc|rifi
'l'lrc 

ir:

l98l r

applic
The in
CPCB
'l'he ur
d uring
'fhe 

uq

Suplerl

is conqent is valid only fbr products and quantity mentioned abov
croval befgfg rnaking any modification in product/ process lfuell p
rsent Would be deerned void,

e rrraxirnum rate of emission of flue sas should not be lnore than
cks.

:|9l!Lq1!9q':, lgtgils,_ _*_
ei. Pnl I u ti nr-S., *';;; il-_---

Industry shall obtain prior
rt machinery failing which

re emission norms for the

S,No Air Polution
Source

Type of Fuel Stack No. Pa mefers Height

1i

i
j

i

Common
Captive

Power Plant
for Both Units

(Silverton
Pulp and

Papers Pvt.
Ltd. Unit-2)

P {rticulate
Matter

ern isgl_o1s 
Q.y v?Ii9yl 

_q!1c!-!s jnlo_$g ".ly!pry-erl"{qgl_q!lg p9!
____l rntsqlg n aUaLrIf =Delqrlq 

lgIall_
norms of'the Board ,

- -- - s.Ne--- -- -t-. - 
stacl I\e---.- l. - -&rq!-eter *-l--l--otauaart._-*-

indpstry shoLrl<j.be operated in such a mannef that it does not adv6rsely af]'ecr the environmenl
the solid waste generated such as ash etc. is disposed in eco frien{ly manner.
'source of emission other than that mentioned in the Air conserrt sfeJcing applicatio,n will not be
nitted by the Board / 

u r r' --".

industry should ensure the operation of the air pollution contrjol system (ApCS) in such a
nerithat the air emission confirms with the standards prescribep under the E.p Act 1986 asndsd. 

I

indrustfY shall submit Environrnental Statement in prescribed formfat as per rule no.l4 as per Ii.p
I:s 1986

in$ustry,shall,abide^py orders / directions tsl.rrl by_Hon'ble $uprr,r, court Hon'ble High
rt, Hon'ble National Green tribunal, Central Pollution Control Bohrd and l-I.p pollution Contiol
'c1 fior protection and safe guard of environment fi.om tirre to tim{.
sttly shall subrnit rnonthly monitoring reports of all stacks andf arrrbient air. quality fl.om a
f iod / approvr:d laboratory Ltndel Il.P. Act 1986 . 

I

incitrstry shall comply. rvith various provisions of Air (Preventionf and Control of pollution) Aot
as amended, Water (Preventiorr and Control of Pollution) Act lOl+ as amendecJ an<J all other

cabie rules notified under E,P, Act 1986, 
I

*rlustryr.vill ensure the eontinuous and uninterrupted data sup/pty fi.orn the OCEEMS to the
B and SPCB 'f '
.rnit shall submit audite<j balance sheet for the.current yrur. unf the details ol.fees <leposited
g last three years within a monfh failing which consent woul{ be deemed voicl.
tqe of Pet col<e and Furnace oil as a tuel in the f'actbry is restricteid in compliance of the Hon'ble
:rine court order , /

li
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tl

l6

I ..1

1.5

l

Thc Irrduiitl'y will use minimum 20%TJio Brlquette as fuel
availabiliuv,
'[']re industr^y shall obtain prior consents in the event of any addition o
soLrrces silch as- tloiler/ irurnace/ I-leaters/ D,G, $ets or alteration of er
aocordance with seotion- 21122 of air A0t 1981 (as amencled respecti
Minirnum 33% of the land on which industr.y is established will be cove
b;'fire piantation of tall trees of suitable sfecies as per.the guidelines
off ice order no.i-{- 16405/220/2018/02 dt'. t6/02/20 t s, rne"copy of r
tJRf- httpi//\ /ww, uppeb. com ipdfTGreen-Bert-Guiclle I 60219'.odf .

I1 closule ordel is issued. by cpCts or uppcB against the unit, then ct
s ir spe nded. d u ri n g 

-th.e^c 
lo,sure peri od and after:en su ri ng the'cornp I i a

e losule ondcr', the cTo will autornatically be el'fective with additional
closur'e reyvocation orcler ,

lllllw !hall abide by the direcrions given by Hon ble courr, central
LIPPCB fhl plotection and safe guard -of 

enviionment from time to tim

Specific Conditions:
LThe indr,rstly should be operated in such a manner that it does not aclv
and the solid waste generated such as ash etc. be disposed in eco friendl:.,: .,," .rvrrs yyqJrv Eivrrwrsrv\r ruvll clJ 45ll g[u. u9 qlSposeq lll eco rrlen(
2.Arry solri'ce of'ernission othel than that rnentioned'in the Air consenr
be pcrnrilled bv the Board,
l.'i'he indlLrstry should ensure the operation of the Air Pollution Conrpol $ystem (ApCS) in such a
rlranrrer tltat the air etnission confir'ms with the standarcls prescribed unc]di the E.P Act l9ii6 as
atIcn00d,
4.'fhe industry shail submit Environmental Statement in prescribed for
I.l,P IlLrles 1986.
5.,f'hr: dying, bleaching and deinking process are not ailowed in the procl'l'he 

Lrnit will not use.agro based raw materials in the produotion pr.ocess
6.'fhis censent is valid only fol ploducts and quantity rnentioned above,
approvallbefore making any rnodification in pi.oductTprocess /fuel I plan
collsent [,oLtld be deemed void,
7.lnclustl'y shall install ocEMS on stacl< as perthe direction ol.cpcB.
8.lnduslrty shall sent the stacl</arnbient air quality monitoring repor-t fi.o

Boards Laboratory, after starting the production within one mon
9.'l'he industry shall abide by or*:r's / ciirections issuecl by Hon'ble Sup
Co u 11, 

-fl 
o n' b I e Nati onal Gieen Tri O unar, a;;i;"i i;;l lr;i"; C;";;; iB i

P^ul.,j 1'crr protection and safe guard of environment frorn time to time.
i0 Jl. iirdustry shal,l submit quarlerry_monitor,ing repofis of all stacks

l8

oe rtif ied;/ approved laboratory under"E. p, Act 1 9g6.
I I 't'he_.industry shall cornply with various provisions of Air (preventr
Act i98ri as anrended, w?!gr.(I,r'evention and Contr.ol of pollution) Act
othel applicable rules notified under'[1.p. Act l9B(r and the var.ious or
CP(lB alrd SPCB in tinte to rinre .

2.The r,rse of Pet col<e and Furnace oil as a fuel in the factory is resrricfed in complianoe of theIon'trie Supreme court order till further.direction,
l3,Unit r-rrust ensure strict time bouncl compliance of suggestion / reco
Yu.,g,'negr^c-lps & pollution pr.evention iri puip & p;dr:i;;ustries,, f
14 If the cPCu or UPPCB issues tlie crosure oi'der ag'air.,st the indus
automafically suspended fbr that per.iod,
15.'fhe iunit sliall submit the audited balance sheet for the current year,
l6,Thellndustry wili use minimum 20%Bio Briquerte as tuet in rhe Br
ava ilab ility.
17,'I'he,industry shall obtain prior consents in the event of'any additio
sources such as- Boiler/ Furnace/ Heaters/ D,G, sets or.alteration of e
accord4nce with section- zl/22 of air Act 19g,1 (as amended respectiv
18. Ivlininrun 33ok of the land on which industry ir .rtuullr-rr"d will i
tail tree.s of srritable fp-!-cies as per the guideiin.i rct ,p t,yi'rl.'gooro
no FII6405l220l20tBt02 dt, 16t02t20 tB. The copy orinijguideline is
h rt p :i /w,a, r,r,. Lr p pc b, co rn/pd f/Ci rce n - Be lt-Cl u i d I e _l 6021 g, pcl L

the depending upon its

new emission generation
isting emission sour'oes in
lv)

and properly maintained
up by the Board vide its

s guideline is available at

issued earliet' will remain
and after revocation of

onditions mentioned in the

ollution Controi lloard and

ly affect thc environment
rnanner,

V o1'rule- 14 of

ction process of the unit,

ndustry shall obtain prior
machinery fai ling which

Court l{on'ble High
and U.P Pollution Control

ambient air quality fi.om a

and Control of' Pollution)
1974 as.amended and all
i's issued by the MOEIr&C'C,

rnendation of "Clharter ft;r
nruiated try CPCB.
this consent order stan(Js

iler depending upon its

of new emisston generation
sting emission so-urces in
lv),
covered by the plantation of
de it.s OfTlce Order'
vailable at tJRL
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Issueclwith the pierrnission of competent authority .

For and on behalf of U.P. Pollution Control Board ,

cE,o
c-3,
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U,P, Pollution Control Board

CONSENT ORDER

Rel'No. - I

682 5 4 t UPPC B/N{ uza ffa rNag a r(UPP CB ROyC O I air II{IJ ZLFFARNA
cAR/2019 I

Dated : 30112/2019

) Act, 1981 (as amended)

Dated : 30112/2019

tants from the plant of M/s
l981.lt is being
as per enclosed

To,

NACAR,25I()OIi
MUZAFFARNAGAR

I

I

l

I

Sub : Consedrt uncler section 21122 of the Air (Prevention and control of Poll
tO M/Si SILVERTON PULP AND PAPERS PRIVATE LIMITED UN

I

Refelence Applilcation No, 6 I 38665
I

L With ref{rence to the application for consent for emission of air poll
SIL,VERI.ON PULP AND PAPERS PRIVATE LIMITED UNIT 2. UI

authorisqd fbr said emissions, as per the standalds, in environment, b

corrd itiorlts .

2.

3.

'l'lris con$elrt is valid fbr the period fri.rm 0110112020 to 3li 1212024 .

lnspite oflthe conditions and provisions mentioned in this consent orde
reserves iits right and powet's to reconsider/amend any or all conditior
Air (Preiiintio*n and Controt of Pollution) Act, 1981 as amended.

l'his corrpent is being issued with the perrnission of competent authority

For and on

Enclosed : As above
(corrdition of ponsent);

Oopy to: Rggional Officer, U'P. PollLrtion Control Board, Muzaffarnagar'

Air Act
the Board

UP Pollution Control Board
under section 21 (6) ofthe

NiShi Disitallystsned
by NEhr Kumar

KUmaf Chauhan

craunan ?,1!"i,il

.P. Polluti<ln Control Roard

CEO
c-3,

NiShi D,s,riily.lisred
Dy N 5nl KUmAr

KU maf chauha,'
oare.20|9.12 l0

Chauhan rzr4:s/ fosro

cI|o
c-3.
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U.P. Pollution Control Board

CONDITIONS OF CONSENT

l'lris consqnt is valid only fbr the approved production capacity of Wri
Duplex/News Print Paper-300 MTD using Waste Paper as main raw

Dated : 3011212019

Pri nt i n g/Kr aftl C o ated
ial,

ndustry shall obtain prior
t machinery failing which

e emission norms for the

norrns of the Board

Standard

As Board Norms

lv affect the environment
manner .

2,

3(a),

3(b).

oonsent would be deerned void.
'l'he rnaxitlrum rate of emission of flue gas should not be more than I
stacks. l

Air Pollution Source

urce Details

S.No Air Polution
Sou

'['his colsgnt is valid only lbr products and quantity mentioned above.
approval befble making any modification in producti process /fuel/ pla

'l'he incjustry should be operated in such a manner that it does not adve

and the soli'd waste genet:ated such as ash etc. is disposed in eco friend

.l (c) .

II

ri

Any source of ernission other than thal mentioned in the Air consent se

pelrnitted by the Board .

't'he industry should ensure
lurannel lhat the air emission

the operation of the air pollution contrc
confirms with the standards prescribed

ing application will not be

system (APCS) in such a

under the E,.P Act 1986 as

as per rule no,l4 as per E,P
alren0eo.
'l'he industry shall subrnit Environmental Statement in prescribed form

Rules 1986 ,

The inrtrisrr.v shalt ahide bv orders / directions issued by Hon'ble Srfrpreme court Hon'ble High

Iloard tbr plotection and safe guard of environm

lrrilirstry shall subrnil monthly rnonitoring reports_o1'all stacks and l[mbient air quality fi'om a

cc.tif iecl i aptrrovt:tl iotr..r,:oioiy un6er E.P"' Aat Iott6 |

0

,)

T4

l5

ccl'tlllccl I aPPl()vt,tl lclLJlJtoL\rrJ urr\r!r r-'

'l'lre inclqstry shall comply with various provision
lgU l as atnended, Water (Prevention and Contro

applicable rules notif-ied under L','P' Act 1986'

'fhe in<Justry will ensure the continuous and uni

CPCB aind SPCII .

-l'he 
Lrnit shall submit audited balance sheet for

cluring last three years within a month failing wl
'['hc Lrse of Pet colce and Frtrnace oil as a fue I in th
SLrDt'ettte cuut't t-rl'det' '

'lhe lncJustly will use ntitrimum 20% Bio Bri
availability.
'l'he industry shall obtain prior consents in the

soLrfces trch at- Boiler/ Furnaoe/ Heatels/ D'(i
accirrdance wirh sectio n' '21,'22 o1'ail Acti I 98 I

I

Type of F uel Stack No.

80 TPH Boiler
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l6

t7

Minirnurn 3-l% of the land on which industry d will be covere

bv Lh, jlantation of tall trees ot'suitable spe he guridelines st

iirl"" ?li:J.i no,H- 16405122012018/02 dt: I T'he copy of thi

tJlil, htrp://www, uppcb, com /pdfTGreen-Belt-Guidle_l6021 8,pdt,

l1'closure ordet' is

suspended duLing
closure or(er, the
closure reyocation

issued by CPCB or UPPCB against the unit, then 9T(
the cloiure period and aftef ensuling the complian

CTO will automatically be effective with additional
order ,

18 lndustly shalt abide by the directions.
t l)P('6 for protection and safe guard

Specific Conditions:
l,-l'he indr.lstry should be operated in such a rrlannerthal it does not adve
.rncl the ruiid *utt. generated such as ash etc. be disposed in eco friendllu-r,l tt-l.'tuiid waste generated such as ash etc' be disposed in.eco friendly
12.Any source of errti-ssion other than that rnentioned in the Air consent

amended.
i.'if,. inAtttry shall submit Environmental Statement in prescribed fbrm

[.P I{ules 1986.
S ;il" Jyirg, bleaching and deinking process.at'e not allowed.in tho

7 . ll insta stack as Per the

8.1 I sent t ent air qualitY m
I ahnrq linit the oroduct

8.1 I sent t ent atr quallty m r

u\rq, ur Labora.-, r ' w'.-' -"*'1ing the product t
q f'he incjiLrsrly shall abide by orders / directions i:Pgi by Hon'ble Supr

siven by Hon'ble Court, Central P
-of.environment lrom time to tirne

ir"r''i."ii;r;dt" iluiinnal Crieen 'fribunal" Central PollLrtion Control Boa

Board for protection and safe guard of environment fl'om time,to,tile
iijtitf,.i^,ir.'rt'y shall submit q-uarterly-monitoring repofts of all stacks

ccrtrtled / apptoved laboratory under E'P' Act 1986' r ^,.,n,. ..^.^+l
il .:1f-'.1,,ir.itify shall comply'with various provisions, of Air (Prevention

.tot f qgl as arnended, Watei (Prevention and Control ol'Pollution) Act

i,ti .r uppfirable rules'notified under E.P. Act 1986 and the various ord

CPCB artd SPCB in time to tinre '

fz'in. use of pet col<e and Furnace oil as a fuel in the factory is restric

l lon'ble Supt'enre court order till further direotion'
l3.Unit ry.ruit en.ure strict time bound compliance^of suggestioi/,1::%1

W;;r':'R+ry.ti" e pollrtion Prevention in Pulp & plq:1[{lt,t::::^

be permitted by
.).The industry's re the operation of the Air Pollution Control S

i,',,n,.'.r. that the n conflrms with the standards prescribed unde

i;,ii;il;:a'pCe or UPPCB issues the Closure order against the industry

autornatically suspended for that pe.rioq'

ii,irrr ,;nit inatt suUmit the audifed balance sheet 1'or the current ye?I' 
.

i6:iii; ii,Jritiy wiltuie mininrum 20%oBio Briquette as fuel in the lloi
availab i lity,
;;j't[; i;;rsrry shall obtain priorconsentsin.the event ot-*]. idd]f?:
,n,-rr"., sLrch a6- goiiel'/ purnace/ Heaters/ D,G, Sets or alteration of exi

xfg^,'.1,.." with section -21122 of air Act l98l (as amended respectivel

1'1. rn 3 land on which indtrstry is esta be

tall suit es as per the guidelines set up d vi

no. 220 dt. 16i02120t8' the copygf.tlr is a

i-.iip,lZ*,**. Lr ppc b.co m/pd f/Green-Belt-C Lr idle I 602 1 8.pdf.

Issuccl with the permission of competent authority

For and on behalfof

and prope ined
up by the e its
guideline le at

issued earlier will remain
e and after rsYQoation of

itions mentioned in the

llution Control Board and

elv affect the environment
anner.

king application will not

stem (APCS) in such a
the E.P Act 1986 as

in Form V of rule-l4 of

tion process of the unit.

dustry shall obtain pnor
achinery failing which

e Court Hon'ble High
and U,P Pollution Contlol

d ambient air quality from a

and Control of Pollution)
974 as amended and all

issued by the MOEF&CC,

compliance of the

dation of "Chafter for
mulated by CPCB,
:his consent order stands

er depending upon its

f new emission generation
ing emission sources ln

]u.r.O by the plantation of
e its Office Order
ailable at URL

NiShi Disrtallysiqned
bY Nishr Kumat

Kumar chauhan
Darei20l912l0

Chau han l2:3sir2 +05'ro'

P. Pollution Control Board
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UTTAR PRADESH POLLUTION CONTROL BOARD

TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831 Fax:0522-2720764 Email: info@uppcb.com  Website: www.uppcb.com

______________________________________________________________________________________
                   
      Ref. No :   17839/UPPCB/MuzaffarNagar(UPPCBRO)/HWM/MUZAFFARNAGAR/2022

Dated :03/08/2022
                   
   To, 

M/s SILVERTON PULP AND PAPERS PVT LTD

9.0TH KM, BHOPA ROAD, MUZAFFARNAGAR, DISTT.- MUZAFFARNAGAR

(UP),MUZAFFAR NAGAR,251001
Tehsil :MuzaffarNagar
District :MUZAFFARNAGAR

                   
                   
Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 
                   

1. Number of authorization and date of issue 17839  and  03/08/2022 .

2. Reference of application (No. and date) 17103485  and  14/07/2022 .

3. Mr AKSHAY  JAIN of M/s SILVERTON PULP AND PAPERS PVT LTD is hereby granted
an authorization based on the enclosed signed inspection report for generation, collection,
utilization, storage and  disposal or any other use of hazardous or other wastes or both on the
premises situated at 9.0TH KM, BHOPA ROAD, MUZAFFARNAGAR .

Details of Authorisation

S No. Category of Hazardous
Waste as per the Schedules
I,II and III of these rules

Authorised mode of disposal
or recycling or utilization or

co-processing, etc.

Quantity(ton/annum)

1 CATEGORY 33.2 AS PER
SCHEDULE I (Contaminated
Cotton Rags Or Other Cleaning
Materials)

THROUGH TSDF 0.150 MT/Annum

2 CATEGORY 33.1 AS PER
SCHEDULE I (Empty
Barrels/Containers /Liners
Contaminated With Hazardous
Chemicals /Wastes)

THROUGH TSDF 2.0 MT/Annum

3 CATEGORY 5.1 AS PER
SCHEDULE I (Used Or Spent
Oil)

THROUGH TSDF 0.40 KL/Annum

4 CATEGORY 34.2 AS PER
SCHEDULE I (Sludge From
Treatment Of Waste Water
Arising Out Of Cleaning /
Disposal Of Barrels / Containers)

THROUGH TSDF 40 MT/Annum

1. The authorization shall be valid for a period of  02/08/2027 from the date of issue of this letter
.

2. The authorization is subject to the following general and specific conditions (please specify
any conditions that need to be imposed over and above general conditions, if any) .

RAKESH KUMAR TYAGI
Digitally signed by RAKESH KUMAR 
TYAGI 
Date: 2022.08.11 21:33:58 +05'30'

ANNEXURE-3 [COLLY]
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 B     Specific Conditions of Authorization
                   
                   
1-	The unit will submit the proof of depositing the requisite processing fees of application in a month
otherwise this authorization will stands automatically cancelled.
 
2-	The wastes must be safely collected in leak proof containers and shall be duly marked in a manner
suitable for handling, storage and transport and the packaging shall be easily visible and be able to
withstand physical conditions and climatic factors. All hazardous waste containers/bags shall be
provided with a general label as given in Form 8. The storage area should be at an isolated spot in
the premises and must be fenced, covered and duly marked.
 
3-	The authorized person/agency shall ensure that no adverse impact on the air, soil and water
including groundwater takes place due to activities for which authorization has been requested.
 

A General Conditions of Authorization -

1.  The authorised person shall comply with the provisions of the Environment (Protection Act,
1986, and the rules made there under .

2.  The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Board .

3.  The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization .

4.  Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorisation .

5.  The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at
regular interval of time .

6.  The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty .

7.  It is the duty of the authorised person to take prior permission ot the State Pollution Control
Board to close down the facility .

8.  The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation .

9.  The record of consumption and fate of the imported hazardous and other wastes shall be
maintained .

10.  The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

11. The importer or exporter shall bear the cost of Import or export and mitigation of damages if
any

12.  An application for the renewal of an authorisation shall be made as laid down under these
Rules .

13.  Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Changes or Central Pollution Control Board from time to
time .

14.  Annual return shall be filed by June 30th for the period ensuring 31st March of the year .

15. The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

RAKESH KUMAR TYAGI
Digitally signed by RAKESH KUMAR 
TYAGI 
Date: 2022.08.11 21:34:21 +05'30'
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4-	Comprehensive safety measures must be followed in handling of wastes and the staff must be
properly trained.
 
5-	It is brought to your notice that as per the order dated 14.11.2003 passed by the Hon'ble Supreme
Court in W.P. (c) 657 of 1995, no industry covered under Hazardous Waste (Management and
Handling) Rules, 1989 (as amended) shall be allowed to operate without valid authorisation. It is
also provided in the same order that industries which are not complying with the conditions shall
not be allowed to operate. Hence in case you fail to apply for authorisation before its expiry or fails
to comply with conditions of the earlier authorisation issued to you, closure order shall be issued
against your industry without any further notice.
 
6-	The applicant must file returns on prescribed Form 4 along with a compliance report of this letter.
You should also maintain records on Form-3 and present it to Board's inspecting officials.
 
7-	In case of occurrence of an accident, complete details on Form-11 must be sent to U.P. Pollution
Control Board at the earliest along with details of mitigative and remedial measures taken.
 
8-	It is also the mandatory duty of the occupier of industry as well as operator of a facility to develop
suitable waste treatment and disposal facility and the design of the facility must be approved by the
Board. Details along with the project report must be sent in this regard within fifteen days of receipt
of this letter, otherwise the industry shall become member of a common TSDF and the industry
shall start sending the Hazardous waste already stored along with the Hazardous waste generated at
present at this TSDF. The proof of valid membership of TSDF along with proof of disposal of
hazardous waste to TSDF shall be sent to U.P. Pollution Control Board within three months.
 
9-	The authorised person shall not receive, collect, or store any hazardous waste from any
unauthorised occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any
other reprocessing unit it must be ensured that such unit is fully complying with environmental
requirements and has a valid authorisation of the Board.
 
10-	In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All
spillages of hazardous chemicals, used containers of hazardous chemicals such as flammable,
corrosive, explosive and toxic nature must be safely collected and stored. Non-compatible wastes
must be suitably and safely handled.
 
11-	Proposal regarding waste minimization and reuse of wastes must be sent. Details of any
recovery/ reuse system must be sent within two months.
 
12-	It is within the powers and functions of the U.P. Pollution Control Board to suspend/ cancel the
authorization issued under the Rule- 6(2) of The Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016.
 
13-	The stored waste shall not be taken out of the storage area except with the written permission of
the State Pollution Control Board in this regard.
 
14-	You are directed to display online data outside the main factory gate with regards to quantity and
nature of hazardous chemicals being handled in the plant including waste water and air emissions
and solid hazardous waste generated within the factory premises. Necessary compliance should be

RAKESH KUMAR TYAGI
Digitally signed by RAKESH KUMAR 
TYAGI 
Date: 2022.08.11 21:34:35 +05'30'
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sent within fifteen days of receipt of this letter.
 
15-	It is the mandatory duty of the authorised person to comply with the guideline for transportation
of hazardous waste in accordance with Rule 18 of The Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016. Guidelines in this regard have been issued by Central
Pollution Control Board from time to time.
 
16-	You are directed to provide the complete details regarding the quantity of hazardous waste
stored in the factory premises within a month.
 
17-	You are directed to provide all hazardous waste generated in the factory to any TSDF operating
in the state for the treatment and disposal and send the compliance report to the U.P. Pollution
Control Board at the earliest.
 
18-	Status report of hazardous waste stored in premises available storage capacity and future action
plan for permanent safe disposal of hazardous waste shall be submitted within one month.
 
19-	Ground water monitoring report of premises shall be submitted within one month.
 
20-	Industry will follow the various provisions of the Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016.
 
21-	The authorised actual user of hazardous and other wastes shall maintain records of hazardous
and other wastes purchased in a passbook issued by the State Pollution Control Board along with
the authorisation.

      ( Authorized Signatory )
                   
                   

UTTAR PRADESH POLLUTION CONTROL BOARD 
                   
                   
Copy to: To the Regional Officer, U.P.Pollution Control Board, MuzaffarNagar to ensure the

compliance of the conditions imposed in the certificate. for information and  necessary action .
                   

    CEO/EE, I/C Circle___________
                   
                   
                   
                   
                   

RAKESH KUMAR TYAGI Digitally signed by RAKESH KUMAR TYAGI 
Date: 2022.08.11 21:34:47 +05'30'

RAKESH KUMAR TYAGI Digitally signed by RAKESH KUMAR TYAGI 
Date: 2022.08.11 21:35:01 +05'30'
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UTTAR PRADESH POLLUTION CONTROL BOARD

TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831 Fax:0522-2720764 Email: info@uppcb.com  Website: www.uppcb.com

______________________________________________________________________________________
                   
      Ref. No :   17844/UPPCB/MuzaffarNagar(UPPCBRO)/HWM/MUZAFFARNAGAR/2022

Dated :03/08/2022
                   
   To, 

M/s SILVERTON PULP AND PAPERS PRIVATE LIMITED UNIT 2

9th Km Stone , Bhopa Road , Muzaffarnagar,MUZAFFARNAGAR,251001
Tehsil :Budhana
District :MUZAFFARNAGAR

                   
                   
Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 
                   

1. Number of authorization and date of issue 17844  and  03/08/2022 .

2. Reference of application (No. and date) 17107280  and  24/07/2022 .

3. Mr AKSHAY  JAIN of M/s SILVERTON PULP AND PAPERS PRIVATE LIMITED UNIT
2 is hereby granted an authorization based on the enclosed signed inspection report for
generation, collection,   utilization, storage and  disposal or any other use of hazardous or
other wastes or both on the premises situated at 9th Km Stone , Bhopa Road , Muzaffarnagar .

Details of Authorisation

S No. Category of Hazardous
Waste as per the Schedules
I,II and III of these rules

Authorised mode of disposal
or recycling or utilization or

co-processing, etc.

Quantity(ton/annum)

1 CATEGORY 33.2 AS PER
SCHEDULE I (Contaminated
Cotton Rags Or Other Cleaning
Materials)

THROUGH TSDF 0.150 MT/Annum,

2 CATEGORY 33.1 AS PER
SCHEDULE I (Empty
Barrels/Containers /Liners
Contaminated With Hazardous
Chemicals /Wastes)

THROUGH TSDF 2.0 MT/Annum

3 CATEGORY 5.1 AS PER
SCHEDULE I (Used Or Spent
Oil)

THROUGH TSDF 0.40 KL/Annum

4 CATEGORY 32.3 AS PER
SCHEDULE I (Process sludge
containing adsorbable organic
halides(AOX))

THROUGH TSDF 40 MT/Annum

1. The authorization shall be valid for a period of  02/08/2027 from the date of issue of this letter
.

2. The authorization is subject to the following general and specific conditions (please specify
any conditions that need to be imposed over and above general conditions, if any) .

A General Conditions of Authorization - RAKESH KUMAR 
TYAGI

Digitally signed by RAKESH 
KUMAR TYAGI 
Date: 2022.08.11 21:35:37 +05'30'
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 B     Specific Conditions of Authorization
                   
                   
1-	The unit will submit the proof of depositing the requisite processing fees of application in a month
otherwise this authorization will stands automatically cancelled.
 
2-	The wastes must be safely collected in leak proof containers and shall be duly marked in a manner
suitable for handling, storage and transport and the packaging shall be easily visible and be able to
withstand physical conditions and climatic factors. All hazardous waste containers/bags shall be
provided with a general label as given in Form 8. The storage area should be at an isolated spot in
the premises and must be fenced, covered and duly marked.
 
3-	The authorized person/agency shall ensure that no adverse impact on the air, soil and water
including groundwater takes place due to activities for which authorization has been requested.
 
4-	Comprehensive safety measures must be followed in handling of wastes and the staff must be

1.  The authorised person shall comply with the provisions of the Environment (Protection Act,
1986, and the rules made there under .

2.  The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Board .

3.  The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization .

4.  Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorisation .

5.  The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at
regular interval of time .

6.  The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty .

7.  It is the duty of the authorised person to take prior permission ot the State Pollution Control
Board to close down the facility .

8.  The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation .

9.  The record of consumption and fate of the imported hazardous and other wastes shall be
maintained .

10.  The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

11. The importer or exporter shall bear the cost of Import or export and mitigation of damages if
any

12.  An application for the renewal of an authorisation shall be made as laid down under these
Rules .

13.  Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Changes or Central Pollution Control Board from time to
time .

14.  Annual return shall be filed by June 30th for the period ensuring 31st March of the year .

15. The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

RAKESH KUMAR TYAGI
Digitally signed by RAKESH KUMAR 
TYAGI 
Date: 2022.08.11 21:35:51 +05'30'
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properly trained.
 
5-	It is brought to your notice that as per the order dated 14.11.2003 passed by the Hon'ble Supreme
Court in W.P. (c) 657 of 1995, no industry covered under Hazardous Waste (Management and
Handling) Rules, 1989 (as amended) shall be allowed to operate without valid authorisation. It is
also provided in the same order that industries which are not complying with the conditions shall
not be allowed to operate. Hence in case you fail to apply for authorisation before its expiry or fails
to comply with conditions of the earlier authorisation issued to you, closure order shall be issued
against your industry without any further notice.
 
6-	The applicant must file returns on prescribed Form 4 along with a compliance report of this letter.
You should also maintain records on Form-3 and present it to Board's inspecting officials.
 
7-	In case of occurrence of an accident, complete details on Form-11 must be sent to U.P. Pollution
Control Board at the earliest along with details of mitigative and remedial measures taken.
 
8-	It is also the mandatory duty of the occupier of industry as well as operator of a facility to develop
suitable waste treatment and disposal facility and the design of the facility must be approved by the
Board. Details along with the project report must be sent in this regard within fifteen days of receipt
of this letter, otherwise the industry shall become member of a common TSDF and the industry
shall start sending the Hazardous waste already stored along with the Hazardous waste generated at
present at this TSDF. The proof of valid membership of TSDF along with proof of disposal of
hazardous waste to TSDF shall be sent to U.P. Pollution Control Board within three months.
 
9-	The authorised person shall not receive, collect, or store any hazardous waste from any
unauthorised occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any
other reprocessing unit it must be ensured that such unit is fully complying with environmental
requirements and has a valid authorisation of the Board.
 
10-	In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All
spillages of hazardous chemicals, used containers of hazardous chemicals such as flammable,
corrosive, explosive and toxic nature must be safely collected and stored. Non-compatible wastes
must be suitably and safely handled.
 
11-	Proposal regarding waste minimization and reuse of wastes must be sent. Details of any
recovery/ reuse system must be sent within two months.
 
12-	It is within the powers and functions of the U.P. Pollution Control Board to suspend/ cancel the
authorization issued under the Rule- 6(2) of The Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016.
 
13-	The stored waste shall not be taken out of the storage area except with the written permission of
the State Pollution Control Board in this regard.
 
14-	You are directed to display online data outside the main factory gate with regards to quantity and
nature of hazardous chemicals being handled in the plant including waste water and air emissions
and solid hazardous waste generated within the factory premises. Necessary compliance should be
sent within fifteen days of receipt of this letter. RAKESH KUMAR 

TYAGI
Digitally signed by RAKESH 
KUMAR TYAGI 
Date: 2022.08.11 21:36:05 +05'30'
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15-	It is the mandatory duty of the authorised person to comply with the guideline for transportation
of hazardous waste in accordance with Rule 18 of The Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016. Guidelines in this regard have been issued by Central
Pollution Control Board from time to time.
 
16-	You are directed to provide the complete details regarding the quantity of hazardous waste
stored in the factory premises within a month.
 
17-	You are directed to provide all hazardous waste generated in the factory to any TSDF operating
in the state for the treatment and disposal and send the compliance report to the U.P. Pollution
Control Board at the earliest.
 
18-	Status report of hazardous waste stored in premises available storage capacity and future action
plan for permanent safe disposal of hazardous waste shall be submitted within one month.
 
19-	Ground water monitoring report of premises shall be submitted within one month.
 
20-	Industry will follow the various provisions of the Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016.
 
21-	The authorised actual user of hazardous and other wastes shall maintain records of hazardous
and other wastes purchased in a passbook issued by the State Pollution Control Board along with
the authorisation.

      ( Authorized Signatory )
                   
                   

UTTAR PRADESH POLLUTION CONTROL BOARD 
                   
                   
Copy to: To the Regional Officer, U.P.Pollution Control Board, MuzaffarNagar to ensure the

compliance of the conditions imposed in the certificate. for information and  necessary action .
                   

    CEO/EE, I/C Circle___________
                   
                   
                   
                   
                   

RAKESH KUMAR TYAGI Digitally signed by RAKESH KUMAR TYAGI 
Date: 2022.08.11 21:36:19 +05'30'

RAKESH KUMAR TYAGI Digitally signed by RAKESH KUMAR TYAGI 
Date: 2022.08.11 21:36:33 +05'30'
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fi AGREEMENT

This agreemtf,rt made on this Day 02nd of March2022 between I\rUs. Silverton pulp And papers pvt Ltd, a Compa,y
irtcorporated under companies' Act. having its registered office at 9.0th ru, nHopA RSAD, MUZAFFARNAGAR,
DISTT-MUtrnrraRNAGAR(uP),251001 and its plarrt located at 9.0thKM, BHopA R6AD, MU2AFFARNAGAR,
DISTT-MUZAFFARNAGAR(UP),251001(hereinafter called as "EIIIST PART" which expression shall, unless
repugnant to rhe context or meaning thereof, be deemed to mean and include its successors nominees and assigns of the
First Pan.

,
n

ANI)
M/s' SHEET*AI'A WASTE MANAGEMENT PROJEC'I'(lndia) a partnership firm registered under r5e parrlership
Act with its registered office at 7812, Caur Plaz.a, Main G.T. Road, Lal Kuarr, Gautanr Budh Nagar, Uttar praclesh -
201009. duly'l'egistered r'vith tJP Pollution Control Board, having its Cornmon Hazardous Waste Treatment, Storage and
Disposal Facility (CHWTSDIT) at D-26, UPSIDC lndustrial Area, Sikandrabad, Bulandshahr,tJ.p.203206, duly
authorized by the IJPPCB, under the Environment Protection Act 1986 and the Flazardous & other Waste (Management
&Trartsboundary Movernent ) Rules 2016 and/or the E-Waste (Management) Rules 2016, andlsr M/s HINDUSTAN
PIl'l RO l-UBnl (lndia.1" a partnership firm registered under the Parlnership Act, duly rqgistered with Up pollution Control
Board with havirrg its treatment. storagc and recy'cling facility of Used Oil/Waste Oil at A-319, UpSIDC Copalpur,
Sikandrabad,Bulattdshahr. LI.P. - 203205, duly authorized by the UI)PCB, under the E,lvironment protection Act 1986
artd tltc lJazqrdotrs & other Waste (Managernent &'Irarrsboundary Movement) Rules 2016, as amerrded from time to
timc. reprcsetted by its Director/Partner, (hereinafter callecl as "SECOND PART "which expression shall, unless
repugrrallt to{he context or rneaning thereof, be deemed to mean ancl inclucle its successors, nominees and assigrrs of the
Second Part).8

$€:@0
Hiliqwft

.Eor Silverton pulp and

ANNEXURE-4
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WHEREAS FIRST pART is engaged in the production of kraft paper, Writing printing paper & News paper usingwaste paper as main raw material and duringthe said process/activities differenttypes of wastes including IJazardousWaste are generated as per Annexure I to this Agreement.

AND wl-lllRtrAs the IrIRS]' PART desires that the Hazardous waste, being generated at its production unit mentionedabove' to be lifted' trattspofted, treated' stored and disposed ol by utilizinglhe services of SEC6ND ,ART, as per thePollution control Board Authorization (list of Hazardous wastes and their tentative quantity, which would be generatedat the FIRST Part's plant located atits Plant located at9.Otr'KM, BHopA RoAD; MU2AFFARNAGAR, DISTT_MUZAFFARNAGAR(UP), 2s I 00 l. is enc losed herew ith,rurt"a-u, n;;;;;;;^ "'

AND WIJF'RI:AS the SIrcloND PAR'I'has represented artd assured to First part that it,s Facility D-26, upsIDCINDUSTRIAL AREA, STKANDRABAD, BULANDSHAHR, U.p. 203206 and A_31g. UPSIDC Gopalpur,Sikandrabad' Iltrlandshahr, U.P. - 203205is duly authorized by the concerned State pollution control Board and f,fthercapable of handling the Hazardous waste generated at the First part,s premises.

AND WHEREAS FIRST PART has agreed to avail the services of Second part for treating the Hazardous wastes, in itsabove-nrentioned faci I itylfac i I ities.

l.

1

J.

SECOND PART shall at all tirnes comply with all tlre provisions of Hazardous & other waste (Managernent
&-l.rartsbourrdary Movernent) Rules , 2016 as amended from time to time framed by MoEF/cpcB. sl]coN[)PAR'f shall tbllow Ministry of Environment & Forest, central Pollution control Board and State pollution Board
gtr rclcl ines. firture amendnrents and latest d isposal tecrrnorogies.

I'lRSl'PAR'f will maintain and provide details of the Hazardous Waste as per the provisions in various Irorms
prescribed in the Hazardous & other Waste (Management &Transboundary Movement) Rules, 2016.

FIRST PART to provide the entire process detail which leads to generation of Hazardous Waste ancl its tentative
Quantity per month or year to SECoND PART for the purpose of determining the waste characteristics and to
decide parameters lor comprehensive analysis and process for disposal. However. it is specifically agreed
between the parties that the process details provided by FIRST PART shall be kept confidential and Second parr
shall not disclose i11o any third party without the First Paft's prior written consent.

l'lRS'l'PART shall provide comprehensive Laboratory Analysis Report from a CpCB approved Laboratory of
eaclr type olHazardous Waste for Finger print Analysis.

a' In the evetrt there are differerrces in the analysis results; FIRST PART shall send its sanrples tr; a
Inutuallv agreed ftllRD PART'Y at their own cost. New Comprehensive Analysis Reports shall be
provided b1'I-lRS't'PARI- when there is a change in the Hazardous Waste characteristics, manufbcrur.ipg
process or change in the product mix etc.

b. Reports must be provided to SECoND PART via Electronic mail as well as by courier/speed post prior
to scheduling pick-up of Hazardous Waste.

4.

"furSilverton pulp and
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5.

7.

6.

The comprehensive Laboratory Analysis Report shall determine the disposal pathway based on the wastecharacteristics and as per waste Acceptance criteria given to the FIRST PART and any other condition/solutionthat would help in safe disposal of Hazardous wasl. Disposar patrrway is rnutualry agreed between FIRSTPART and SECOND PART.

SECOND PART to lift, transport through authorized vehicles, treat, store and dispose of Hazardous waste ofFIRST PART as per the guiderines prescribed by poilution contror Board.

lJpon receiving tlre request from FIRST PART. the SECoND PART shall plan and schedule lifting logistics ofthe Hazardous wastes from the premises of FIRST PART within two (2) business days.a' FIRST PART shall keep ready the Hazardous waste as per the mandate given to sECoND pART fbrcollection, as it is a common facirity catering to diverse wastes.

b' FIRST PART shall ensure that Hazardous wastes must be packed in proper leak proof Bags/polythene
Bags/suitable containers for its safe transpoftation.

c. FIRST PART will have to pay actual
SIICOND PART's Vehicle is sent
requisitioned by FIRST pART.

transport charges to SECOND PART,
back without giving the Hazardous

in case/for any reason, the
Waste even after being

d' FIRST PART can also send HW to SECOND PART's plant directly as per the mutual consent and
agreement.

8' [rlRs'l'PAR'I'shall ensure that the above Hazardous Waste must be packed & Iabeled as per rules in proper
containers/bags dLrring transit to SECoND PART plant. containers/Bags arranged by FIRST PART shall be of
Metallic/PVC/Leak proof Bags and kept at the storage place under cover.

a. Container/Bags' weight will also be added to the total weight of the material.

9' FIRST PART is responsible to segregate/store/accumulate/fill/load the Hazardous Waste in the cCrntainer
provided by FIRST PART in a neat and proper manner and so also, the container area should be accessible to
SI,COND PAR'["s vehicle, to come and lift the Waste.

a' The SECOND PART/ Transporter reserves the right to reject lifting of Hazardous Waste spilled over the
ground and container whose exteriors are soiled by Hazardous Waste spillage due to leakage or any other
reason.

10. f'lRSl'PAR'I'will provide manpower and Material Handling Equipment at its own cost to lift and load the
contairrers at the FIRS'I PAR'I premises.

SECOND PART shall indemnifl, and keep indemnified FIRST PART from all
claims after taking out Hazardous wastes from the premises of the First part

losses, damages, and third-paryt 1.

I2. If ITIRST

provisions
PART provides any false information/declarations or withholds information in relation to the

any time during the term of this Agreement, all charges of Hazardousrdous Waste rules at

For Silverton pulp ano
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I;xi:il:x:,r;ff:I;l[3'rTl11i- treatment and disposar incruding post-disposar period sharr remain vested

13. 'l'he charges for collection. treatm
PARTas per Annexure - I. 

tent' storage' and disposal facility will be applicable to FIRST PART/SECOND

a' FIRST PART shall make payment for waste Management services to SECoND PART and vice-versaper lJser charges and other terms and conditions as per payment terrns outlined in Annexure - I.
l4' tirst Parl shall at all times comply with all the provisions of the Acts and Rures from time to time in force andthe Grridelines issued from time to ti,re regarding handring of waste invorving the colection, storage,transportation and delivery thereof, and shall, withouiprejudicsto the generality of the foregoing, arso complywith all Environmental Protection Laws, Safety Laws and Regulations from time to time in rorce-ana the Rules,Regulations and Notifications made or issued there under from time to time.

l5' FIRST PART& sECoND PART shall indemni$' and keep indemnified each other at ail times from and againstall actions' suits' proceedings, claims, third pa.ty claims, costs, payments and expenses of whatsoever naturemade or suf-fered or incurred by the other PART'wlrether by reason of or by virtue of non-perfornrance or nor.l-observatrce or non-cornpliance by either PART, of any tenns and conditions of this Agreement or of the relevantAct. the RLrles arrd the Guidelines.

Now' therefore' those present witnessed and it is hereby declared and agreed by and between the parties asfollows: -

A.l

4.2

-'['his agreetrent is valid lor Five Years frorn 02-03-2022to01-03-2027 and can be renewed thereafteron similaror revised tenns and co,ditions as mutuaily agreed befween the parties.

- Slic61'1p PART will lift and dispose waste from FIRST PART only if FIRST PART has valid & acrive legalauthorization/consent to generate waste and operate tre specified uniiUy relevant spCg.

a lrirst Part states that it has valid urrexpired water consent under Section 25126 of the water Act, 1974with Ref No'68239/ UPPCB/ MuzaifarNagar (UPPCBRO)/ cro/ watert MUZAT.FARNAGAR/
2019 and 68250/ UPPCB/ MuzaffarNugur iLrncBRo)/ cro/ water/ MUZAFFARNAGAR/ 2019.Both consenrs are varid from 0u0u2020io 3ur2rz0z4.

b' Reference Application No. are attached, for its unit at plant located at 9.0th KM, BHopA RoAD,MUZAFFARNAGAR, DISTT_MUZAFFARNAGAR(UP), 251001.

c' liirst Part states thal it has valid unexpired Air consent under Section2ll22 of'the (Air prevention andControl of' Pollutiorr) act l98l with Ref no.6S24TlIJPPCP,:MuzaffarNagar (UppCtsRo)/ CTo/ air/MUZAI-FARNAGAR/2OI9 antl 68254/ UPPCB/ MuzaffarNagar (UppCBRo)/ CTo/ air/MUZAFFARNAGAR/20l9. Both consents are valid from0ll0ll2020 to 3lll2lz024.

d' Reference Application No. are attached for its unit at its, 9.0,h KM, BHopA ROAD,MUZAFFARNAGAR, DISTT-MUZAFFARNAGAR(UP), 251001.The actuat operation of
co I I ecti on/ Transportat ion/Storage/J'reatment/Di isposal of Hazardous Waste from First part will start only

copy of valid approval of Air/Water/HW Consents from First Part.
after receivi

5or Silverton Pulp and papers
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e. The pAN Number of First part is AABCS3407P

f. The GST Registration Number of First part is 09AABcs3 407przr
A'3 -sECOND PART must legally arrd safely collect, transport, treat, dispose hazardous waste fiom FIRST

illl,,i:i,]:.,Tr: '**td period per rates agreed while this Agreement is in force and payments made as per

A'4 - lf all the terms and conditions as per the clauses of this Agreement are adhered to by FIRST pART, it will beSECoND PART's responsibility to lift, transport, treat and dispose of the Hazardous wastes generated byFIRST PART in accordance with prevailing Govt. Rules and FIRST PART shall not have any liabilifywhatsoever in this regard.

A'5 - ]'he modes of disposal are dependent on the Hazardous wastes' characteristics and FIRST PART shall not haveany liability whatsoever in this regard.

4'6 - FIRST PART shall use the services of the sECoND PART during the period of this contract to dispose
generated hazardous waste at agreed prices, while the agreement is in force.

a' The 
-user 

charges are subject to Annual Revision on the basis of Govt. of India wholesale price Index[wPI]' (Commodities Index-All India) atrd once a quarter in the event of escalation of fuel costs and onmajor price escalations' escalation of fuel costs viz., power Tariff, change in Disposal1'echnologies/Method. wage Hike etc., For the purpose of escalation in fuelcost,30olo oin"ig1,t rate will
be considered as fuel element of the cost.

A'7 - SECOND PART reserves the right to cancel this Agreement if FIRST PART fails/refuses to pay the bills/dues
as per the payment terms applicable to F'IRS'I PART as mentioned in Annexure - I. A Notice period of
maximum Fifteen (15) days will be allowed from the date of submission of Invoice. If FIRST PART fails to
pay in settlement of the Invoice, it shall be Iiable to pay interest @ 1S% per annum and this may also result in
cancellation of First Part's Membership, forfeiture of deposit and termination of this Agreement.

A'8 - This Agreement is on principal-to-principal basis and nothing contained herein shall be deemed to constitute a
pafinership, joint venture or agency by and between the parties hereto.

A'9 - If any provision of this Agreement is held to be illegal, invalid or unenforceable under any present or future
laws, such provisions shall be deemed terminable and the remaining parts and provisions of this agreenrent shall
remain in full force and effect.

A.l0- Either Part shall have the right to tenninate this Agreernent upon giving 30 days written notice to the
Other Part with a reasonable cause and mutually agreed by both the parties.

A.ll - It is clearly and expressly understood by and between the parties that the activity of lifting, transpofiation,
treatment, storage and disposal of Hazardous Wastes is an independent contract and it does not come witSin
the purview of the FIRST PART's manufacturing and selling activities.

A.l2 - Any dispute arising on any clause or clauses of this Agreement and the contents of the Annexure hereto
between FIRST PART and SECOND PART shall be referred to an Arbitrator of repute by SECOND PART.
'l'he arbitration proceedings shall be conducted in fJnglish and shall take place at New Delhi, India. The
arbitral aw (nterirn awards, if arry, shall be final and binding upon both parties.

-H,
For Silverton pulp and
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A'13 - Sub'ject to the provisions of the foregoing clause, FIRST PART and SECOND PART mutuary agree trrat thecoufts of New Delhi alone, to the exclusion of any other, shall have the jurisdiction.

This Agreerrent is signed on this day, 02nd March 2022 at GAUTAM BUDH NAGAR, urrAR ,RADESH_20 I 009.

Papers Pvt

vr. Ltd.

(

For Silverton Pulp A

For Silverton Pulp atro rarPer

Authorized Signatory
( ArsHA\ SAJN;
Mobile: 1eq+o $9?L

Witnesses:

I. Nanre &Designation

Ltd For Sheetala Project

)(+'l

2. AMAN SAINI
2. Name & Designati"rN(W '

( f\sr^..*t )
GST: 09AABCS3407PlZt
PAN: AABCS3407P
Phone: +91 9997859502
Fi-Mai I : proj ectsi lvertonpulp@gmai l.com

Director

,Mrbctoqq?)-
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ANNEXURE-I

Waste Management & I{antlling Service Charge
'['his 

artrrcxLtrc is in conir'tnctiofl with Agreerrenl signed between FIRST PART (M/s. SILVERTON pulp ANDPAPERS PVT LTD) and sucoNt PART'-SHEETALA wASfE MANAGEMENT pR.JECT o, 2n,rMARCH 2022.
First part will pay Rs' 15,000/- (Rupees Fifteen Thousand only) plus lg%o GST to second part towards Non-Refundable lifetime Membership Deposit charge which rvill be appricabre from the date of signing of thisagreement.

A (Pavable hv Sheetqlq W

SI. No.
Type Hazardous /Non-hazardous

Waste Approx. Quantity SWMPi[IPL Ilates

I;l
-_--l

3. I

Discarded Drums (220 Ltr) PVC/MS

Llsed Oil

lr-Waste
( f)es ktop, Lapto p, M on itor,C pU, U pS,

Industrial Battery, etc

As Per Actual Rs.400/- Per Drum

As Per Actual Rs.6000/- Per Drurn

As Per Actual Rs.l2l- Per Kg

a) Used oil waste must comply with parameters as per Schedule v Part A of HW Rules, i.e., without water. sludge.
b) SECoND PART will only pay for fully drums of 220 liters oapacity, Part filled drums rvith quantity less than 220 literswill be fiee ofcharge.

c) Quotecl ratcs ol'discarderj drums are exclusive o1.GST.

Category-B Disposal Charges (Payable by Silverton Putp And Papers pvt Ltd)

Sl. No.
Type Hazardous /Non-hazardous

Waste Approx. Quantity SWMP Rates in Rs.
Per KG / Piece

I

Incinerable: Cotton waste. Oil-soaked
cotton. paper. Hand gloves, Oily-paint

Sludge etc.. L,mpry glue bottles. Expired and
rejccted medicines, Chemical Waste, expired

ink Oily Sludges etc.

As Per Actual
Rs.l5l-Per

KG+GST(I8%)

) Filter (Air/Oil) As Per Actual Rs.35/-
Each+G51613041

3. E-waste (Printer, Mouse, Keyboard. LEDs,
Switches, Telephone etc.

As Per Actual Rs.1ll-Per
KG+GST(t8%)

4. Transportation As Per Actual

In the scope of client

Ca

"Eor Silverton pulp and
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ylSi',ii1fiil3il,'^'.:'i 
txl":lir:[:J,Hj',ll#t:xi;:;[J,,,.s direcrv ro second part p,an,ocated at D-26,

a)

b)

c)

d)

e)

c)

h)

PAYMEN'I'TERMS:

The Customer shall make Full payment within l5 days

TERMS & CONDITIONS

FlRsr PART shalt ensure that the above Hazardlul wa.;te.lyl^bj. Ii*:d in proper containers/gunny bags so as toprevent any damage/spillage of the material, during transit at FIRST pART prani. crrtrlr.r.icunny bags arranged byFIRST PART shalt be of.metallic/P!'c and kept.at th-e storage ptr.u-rr,t", cover. contain.i.;ro"igr,t wirt arso be added inthe weight of total Hazardous waste/Non-Hrroiiorr wrrt. .io ir,o.. or. not on returnable basis.

I'IRST P,{ RT' shall deliver their waste at SECOND pART unit at D_26, UPSIDC Industrial Area, Sikandrabad,Bulandshahr' u'P' 203206 and/or A-3/9, uPSIDC Gopalpur, sir<anoiauao, Burandshahr, u.p. -iorzos at its own cost.

y;TrtIXiJ;,?#:'* a lifting of minimum 250 kg waste in one time per quarter or Rs/-3500+GST 18% minimum charges

The transport charges are subject to revision if fuel prices are increased or decreased by Government.

l'eak-proof packing & proper correct labeling as per HW Rules will be ensured by FIRST pART for safe transportation.waste material shall be properly packed, seale*d and labelled by the FIRiT pART as per Rules.

As per Rule 8 of the Hazardous and other wastes (Management and rransboundary Movement) Rules,2016 as amendedFIRST PART (Hazardous waste Generator) needs to senl/dispose the Hazardous *aste within 90 days from their planttailing which agreement can be terminated without any notice,

Payments shall be made through Cheque/NEFT/ RTGS.

TAxEs i LEVltlS: - All Government / Municipat raxes / Duties/ Levies/ octroi / Service Tax or GST / Tolls etc., asapplicable from time to time, will be payable Uy finST pART.

#ffi,',Tiit,.UffiAf;::1fiilil)nv FIRSr PARr to sECoND PARr other than mentioned in this Annexure

.EorSilverton Pulp and papers r[. t.,0

&
sllMPlncineratiorr F-ocilitv: D-26,upsIDCIndustrialAreu,NearGhaziabod,u.p

sllM P(H PLtRefin"rv:A-3/9,u pslDCGooarour,sikandrobs(l,Burondrhahr-Ir p
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::*
ript \.t.ffi=ffitr,,BTT#' tJ.I"I'A II PITAI)I]S[I POLI,U'rION CON,TROL BOARI)Ruilding. No'I'C-12\/ \,ibhuti Khancl, ()omti Nagar, Lucknow-2 26010I',r*rre ,0522-2720928'27211831, Fax:0522 ^2720764)Email: inrbl@uppcb.com, website: wrvw.uppcrr.conr

Validity p;rlri,tf/tZzLz| fr [r/t /r[rs
I{ef No.
106354/IIPPCB/MuzaffarNagar(LAB)/cT'E 

/MUZAFFARNAGAR/20, Dated:- 1411212020
0

'l'o 
,

Slrri AKSHAY JnIN
l!r/s SILVERT.N pt,Lp AND pAIrFiIrs ,RIVA'B LIMITEI)
9th KM, Bhopa I( oacr, Muzatlarnagar,MUZAF.FAR NA GAR,25 r 00 r
MTJZAITIIARNA(;AR

Sub : (lonsent to Establish for New.unit/P-xpansion/Div^e_rsification under the provisions of
X t, : I J IJ;;,;I iiil f# I f ttt$:i{ iT IT,S;,} *: t $ t i ii- i;;; d;;. d A i i in 

" 
;;.;# ;

Water Requirement (irr Kt,D) and its Sour.ce :

i--^-*-*--
Source of Water Details ]i " -- - ----i - ---'::--.. ---:--:- r 

-----_ 
]L----$-0^ur.q.e-1-yp-9_'.-'----.]_-ua4q.--ol-$-quL.9-_l_@l

Qururtitr,' ol' r:ffluent (ln KLD) :

Please retbr to your Application Form No.- 9731737 dated. 0911012020. After examining theapplication with rcspect to pollution angle, consent to Establish (ci;J ir rr."i.irro;ect to the complianceol l'ollorvirrg corrrlitions :

l (lonse,t t, Irstablish is being issued fbr fbllowing specific derails :

A- Site lrlong with gc<t_cool.dinates :

B- Main Rarv Material :

2

l. _ _._ Nalne of Irroducti -'-
, _ _ ._ ptq_dqcer Gas

__-- Product Quantitv --_

l

ANNEXURE-5
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-J'selepruqI
t

t*
Status of Envirclnmental clearance.
For attv chanse 

"'.1b^1::.,11311ione{ 
qarameters,.it wil be mandatory to obtain consent to Estabrisrr

|F'iilrUt,l',,X;. ;;X?lj,T#,iiii.ffil',iirillil,?',rl,rr u. .,ili.0",ii *ithout prior approvar

I'hc irtclust.v is directcd to furnish thc p.rgress of establisq-.ll of plant and nracliinery, green bell,
Ili*fil-;atmenrpiin;;;illffiiiriffi;;;i,ir i.ii..,'rry rOth day orcompretion orsubsequenr

The oopy of the work or<1et'/purchase grder, regarding instruction and supply of propose6 Effluent
;l'il[IT|i?11,t;X;mglflTl'ffii:r,,t iA;ii;}.,,?ton"iont.or svstem's'#ribe submittecr by the

fhe incluslrry will nrlt start its operation, unless cro is 
'btained 

under water (preve,tiorr a,cl cont*rlof I'ollutiori) Act,1e74i;a liiii;*i.rtio, ura ton'tiorliiloilution) Act, rgtir fl.orn rhe Roard,It is tttant]ittt)l'v tt) sulltttit Air arrd water c.onserrr appl.ication, oornplele in all respect, tirur m.rrr,.h,"' t ir.c s r a.t, f p^r tr uc r i,,.," t-rr..L. pl'pir r;',i*' c' Jfl i,if iii *a
Lr:gitl action rtrtder water(Prevention and.control of Poilution) Act, 1g74 and,Air (prevention anrl(lotrrrol of'l)ollutiotr) Act, let3l nray trrlrlti.i.o;s';dii;; *di;c ;th;;;;y prior information,iit catse of lalse subrnission of intbrinatlon or ,on ibmplia,ce .f."iaiiir,rr-i-ioreo in rhis cTE,'['he industrv lllust eIISurc strict tirne bound cornpliance of sug_gestion / recomrnendation of ,,charter
1br water Recvcling & I'olluiion P,;;;riii;;il4;6 & p;p* Industries,, fornrulated by cpcB.

lilU:llllTv 
shall oornplv with the conclitions irlposeci in Noc grantecl by cGWA for grouncl water

T'he i,dustry shall install electromagrretic .flow meter at water source and <lutlet of E'fp, and maintaintlrc'recorcis of water abstraotecl arrdireateil ernu.rr.Lcvri;;;, suppueaio *-,916r.

;:i,*llfi:'J,fr?,?ii,r1,'j:lf,to,,,e 
Apcs to achieve particutate emission standard as sriputatetl in

The indurstry shoulcl ellsurc the o-pe-ration-of the El'P anclAPCS in such a nlanner that i1 conllnr thestandards lay down under the E,p. Rules 19g6, " -

I'he .indr"istr)-rYl-u enstll'e the cotrtitruous ancl uninterrupted data supply from the ocnntras to tlre(lP('l] anrl SP('I]. -r'--
Ihc i::rduslry shalt colnplywith vurious provisions nf $it (P.revention and Control of pollution) Acr198.i as antcncled, Y3t".. (Prevention aricl C'ontror orpoiritlon) Act 1974 as amencled and all othcrapplicable rules notitled rlnder [i.p. Act 19g6. - - - -

l'hc' industry shall use Ilio-bricluette as co-f'uel with main fuel in the ratio of niinimum 20 peroent irrborler subjcct to its availability.
l'he industry shall dcvelop Green Belt inrnini.qyf JJ,f:rcent area of Industrial pre.mises as per theprrrvis;ions laid down in olfloe orcler no. Hl6405l22otiotarcz dated 16-02-201g of U.p. pollution(lontrL;l lloard' The copy of said office orcler is availablson the website of U.p. p.llution Controlrl0iiro www. uppcD.colD.

Spccilic (hnditions:

8.

6,

9.

19.

17.

l0

11.

12

r3,

14.

15.

16

t8

20.
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I' 'r'rris ('rlrrst:rrr,r., Hst,brisrr is varid ftrr.rrre e.srabrishnrenrlit',r'r,'-,fil],#T,,Iffi 
rfl ilffi ffi#i-ii'i;ffi ,[J#:r,^

Con,se.nt fo [:,stal
2. 'l'hc inilustr.v s

{, [i ;lx,ii,$ fi il1:jl#i #jfll'*x ff ',ili?d['fr 8,f,',ffi,'f;.,;i;,'3y 
p a., r e 8 6 a s a n, e n d ec,

i,1;::::::,,1:11"".,,,.,irh,,.i)61,i'fiT:,i,T,mi*;f,ti.?,,ffiyi:,tlyffif,..1Ti,nill,n,,,

,fr[i]i],':i'i,l}i;iirrJ,:;,fl1,?,,.1Ti'ilii:il:r3??it{*:Tf;:.:1n35;:J:::Xffi: 
of c,,osure

pgfi*fifisfififfi*i.-*tfl,Hr#]#n+:*t*f*s*l+**u;*0,

i 1l;Iilliliiffi1ljig!]Idfri:Tt f[l,f.]i,?,Hil$:,::ri:jines orFire Figh,ing Depanmen,
r r r r, ii ;Ii, il ;; ;, ;:', f, 

y:|tr;i,',i, ".s#f rl g :le,j, tri,ir' u.",,,o r r.a
PtirPosed intiustrv. 

---' -""::"'"rrus or ,.xploslve Departrrent guideline as per applicable for.

j-, ilit'i'Iri;triililfill;;ifili,fl{iffi:?ff ii$, y, sha be
I'lrt 1" 

" )'citt 
'lr1r1g1v7ise ilis .,o,,..,",?i;;:illliTi.?ii'Ittl:j# ;;ffi'#l*|jr"# whicrr wiu bc variri

:::i1fi:i:ii:,ilil i#:{1,[f:['Ji1,-ill?:*:ffi,ili:ii:::r.norr compriance o, arry or,he a,,ove
;:Jlililil::,ll;.-:iliil 1l'lu' r"J*i,vl' ir.*.r.0-t, ,;;;;;;;,';rst compria;;;;;;;, regarcring ab,,ve,.si;,;; .;;;;;;ii; ;11,,1ffffi:fi:Iliii,,l;ll.jl,Jkti[t 

#,,,1 gffi:i]],. io suui,tiin.

NiShi KUmaI Dsitailysis,redbyNishiKumar

chauhan. - ;:iJI1,,,,.,,,,,,,.0",.
Chief Environmental Offi cer,

Circle-3

Dated:- 14,/12/2020(lop.y'I'o -

Regrorrai Ofljcer, IJ.I,. I) ol I uti on (.ton trol 13 oarcl, Muzaffarnagar.

Nishi Kumar :l11ii:'isredb/N,5h;humar
Chauhan f,lio-r,,r,0,,,r,,.,

Chief Environmental Olfi cer,

Circle-3

TRUE COPY
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\A/t: llemkunt'f rarisPort Corn

sarrre ti: Cen.tent lrrdustrY.'

, MLiAAFFARNACAR"ZS:|0O1 (U. R)
i fr?, PANGARO NO..AAGFH4?73F

94122,t5381

It May Concertr

l-:ly Ash frorr Silverion Plutp and supply

Ref. ffo.

ANNEXURE-6 [COLLY]

TRUE COPY
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ffiffie
Bhqpr'Road

To Whorn lt May Concerrr

\l/r-: Rulk Ash sLrppliers Liftecl I-ly Asl-r frorn $ilverton plup'and supply the same

Cerirent lndugtry

$$TlN : 0$GeCp$A54BRrZi 56



iS$Tlil : 0gA0PPBg40{ H1IU

Deala ln ; F

chfin In
An l$0 ; $000 " 200S

Ash, Fly Ash Brick, CLS

;981083914s

etc.
Village : Ranauli.Latifpur,

yvww;merhfin

Wc Mechfin infra lil'ted l;ly,
35283i10,00 i{g. This Qry is

Shiv lr{andir, N.T.p.C ltsad, Nagar) U.F.
/ etmail : mechfininfra

nr It ivlay Conccrn

sl: from Silvcrton Puip ar:d paper:

fi:r nrrl<lng Bricks ancl Ready

Ref. No.

Thinrl< Yo

'"( *.\.
,'l', ,\ir

TRUE COPY
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:

l;l 48 Plvl

@{${
tel
\rr\

A U 1' t-t ORIZAT|,O Nl,NO,OBi
WELL FO,R IN;D:USTR!A[/

r:cl j:;tratiorr No. : 12021 03000053

of tlro Owrrer

esi!) [atior]
({

ornpany ArJdross 
I

iq:fl',fl qHI l

of tho Applicant

rr of Sul)nlis!'riol1

ooatielr Particulars

ot No,/Kltasra No,

i

No./llolding No, '

artir:ular of the E:xisting Well arld Punlping Device

crt

of Wcll

rrposr: of well

L--

rl

,I

rll Ir0l.;rtrort (l-or 'llrbe Wcll),tr+ i6!4

{fr

[Under,Sectior) '14 of the'lJtta

AI.J'T'I-IORIZATION/

V4

iUlS10(1)of the pttar trra

71

Aot, 2019i

; 12,50

:.
0r) n/)

. $ILVERTON PIJIT,

: ANO PAPERS '\fl.
I ttD

i bownlqaci

$ubrnersillle

F.le0tri0 lvl0t0r

S WATffiR
i tiango & i{nrnlWflt$r liuppl}l
of Jutslrq}tti

afUtt, riFr${Jse}l

Forr,nrQ,(O)

[$ee 'R.ule- 8(1)]

crFR$lFiie:ffiH

O-OBJ ECTI QN] CERTI FIOAII'E NQ:

FROM 1 4t03t2021 TQ 13t03t2026
Gr,ouncl Wator Managenterrt and

AKSI.IAY JAIN

DtrrH0l'olt

,. -l . ^,-..,:.,., ..1.,,,.:-..-,".,-....

gIH KMi MUZAFAFTNAG/\8,

4, RAll'IBQWVIHAR, {1OAD, IV(JZAFFAR'NAGAR,

Dls'r1.-MUZArj'1,

03t03t2021

Mu1affa] 
)as.ai

l/A

0bt01l?,004

'[ube WelUBolil:]g

lndusttial

"t^.!: r:t

l!['I

MUZAF I'AllN/\(iAll

llfl[,'Li8,liltttvi,:c

ANNEXURE-7 [COLLY]
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I

I

i

I

I

I

cjetJiis reo

eci r{r r.:rrni

1sn,i

0unf water

r. Qt|alitV m

i W{ter Deg

raneint dlspl
ncl *one tal

e, s]ite spe<
ii0n(s) that
fre 

ParticUla
y sirbseou6

u /(l tho,cjc

prc.vicleci' 
v(jli(jatiol

Vl [h0;gi:ou]

'P-ei:iods, (

(.Jr,sund \ll

, u/AFornan
\-/'

oeptn and

u Any othel
/ olher 6enq.i111et

)ase, any of il.|e.

ificatiort at anv s

Assgr'nbly lowolted $houltj: be
rtmeflt, Uttar Fr.arlesh, ar rj for its

stanqaid.
,'$aFeryiAnU:a eces$'.f o.r

C0ncented AUthority.

.r{: ...lrr{:i; t..:l'r/ -eOfrratjOn lnfjjan Ohambef Of 0O
i

,,rrr.r' , (jporls w'iirrin 1,11pg6 mOillhS 0f COnrpleilOn Of

(A) For lndu$trial tfsor: No Objeetto-n
oonclitions;

r) No Ol;,je.ctiorr Cedlficate $hfrll be gtantod.ptiiy.
qLranlity ol waler

r) ,{ll induslrjes shalf be required to adopt latesi
,jr) i\ii rn([ll]tnes absf ractrng grouncl water in

:iigrouRd water,extraetlqn by illdg-strioq;

Sqoh'eases where logqt governirent wAlei

the aBp]jcant in his applioation,fqf,isg{,i6nLs,911

or efficient technologies so, as,to rod.trqe.d,Qpondgnog
of [$0ud{d sh a ll' be requ i re d t o, n rr* rruxu,inouui]*-,

and lnduetry;ffi)l Nailolal
, to Grounci Wd,ior,.Depar,lment

for ground water abstraotion will bo.gr.antgd,qqb]eot
ing, proponont shall be requireri to carrytoUt.itggulir.

iq,:fqun.d lo pe lncotrt,ct dur,rrg
:,:

lll.ejfp(l.ewiiig:spe oinc

to synnly.th,i rJesiieo

water resoufoes
onledciation ()f lndiarl

irtarJd[pls.t olj:ri ph)ril
r0d!Ce lheir ground 

l.vater Uqg py. at ieast 2Q%

' rv) 0onstrur:tion of well(;s)

Montrrly water tevet (ata shall:be,submltted, Oflljijb
v) 'l ho l)r'oponent shfril bo reqlrirq( lo adOptrroofl
gr,ound water

etc.) sha/l $lore the l
, vi) lnjection of trea

' vri) lnduslrios whioh 
f 
re likely,lo,equsg,groq[dr,

()lher lrazar(jous unith etc. (as:per QFCE liBt)
pollulion

I

I

I

(13) lnf rastructural l,,f ser The No Objeclion
ii ln r)as(.r ol infragttlgture projects. thal tequii:e

,shallr'be i6 lrriiodlto 
' l

i nl;, 1r {,..c.h a r r is m r1 s

:'oli giqqh-d.w(rler a n d

,A.illililimuQ ji,llqnoo 
O.l

,welr.lvolis.

Which ale lihely re pq11g16;

,F.r 
.$l.eUghter house,.e xplosivr*s

::.

€p-al warilreries

RfevQntinn of:E,rrou rcJ wat:er

fO.ll0Wrrg specifiQ oon( lilions
.9f r,iowate|irtry dis.:harqe rate

tiecords and r:el,ults
Irrsirq .t rtrqrlal waterlftow rnetel) ancJ subrnit the online to Giound V/61e1, peper,trnent, gP ai. slrorrld'ue retained ily lhL" prop0nent fbr lwo years,

. ,/ n) t:)sldttc)ltorl r-rf S;e',vbge lreatment P{antS (S:l'p) S
W f"" a,ar.ir F/,,,h Q rlr la..l

rl oe mandatory fgrnew.pr:oJegts, wher:e groundtwater

, car washing, garderring etc

:rnQr:qtilan lp mt t<lay

inspe ction 0r rsBoning as required hy oiqtiiig,lCI Mapqggment,()9unoiI

Irie .valcr lrurn S lt) ihall rre ulilized for toilet flushir
I

Dale 24106120?2

l)lace I\4(izaffar Nagar

tificatet",l
I

is electroniclllV generated and does.net regn

t :.h

This

U;

s.ignature

','?t'it, t?.40PM

50 ,n frorx tltelboro
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il2t22, 12.48 PM

0ate of Errorgizatlorr (in Cass of Eloctrlc

Maxirnurn ,Allow,ablo ato i 98,0,0

of W[ h drawi'[i(m?/h r,) ri:ir{:

tet should.monitor: lhB $hiillqW,

I

1

I

{:10

11,50

19" 
599

> 500

ui,"rnonir',rv

ly';rxilrurn Aliorvablo {nnual Extr,actlqrl,ef,,GIouiJd Wator
,,' s \ r,. JDJecj on oorrJrica re . rin O;i;j rii;+il,.H;ffi h.*

ralr: nrtt exceeijing tha(as shown alEl, ffi,iOffi
water a$ shown at Sl.

\:'\,'qtrr,r'ljo,r or rrrezprnttttlrs and instBllallon.Of

I)r0zonru(er shr.r,ilcJ lte comrnenSurate wlth that 0f
rhis oflice on monihliz basis

Gurdeiines f or Insthl

Ir, r.u,t: u[;r,ry r:lrrrrr(e oF ownership of ilte propor
N,7 ,'r';11rq5' uf tocatioj,r, design, rate of wlthdrawaJ
0er tlfi(;al(, shall t>e nrjacje without Brior per:mi$sion
a uth0ilz a tion

l.or lr'c uurl)use ,rf rn6;Sssring arrcl recording the q
(r'urrrr;',rring lo 13lSi 1,5 stanclards) haVjng tejen)elr(r'urrrr;',rring l0 IJISi r,S stanclards) havlng telenrr
DU,rp,'1g riev,ces ernfJ jl shall he presurn0.d thal t
!, r, , i{'r of ext,:actiol' of grouncJ water from thg r
',," ,;11'6911ipo A./thbrity reserves [he riglrl to,stop
i t.,irtr.rn so de'nandb

,rr .:cr,;q ul a,ty cnan je ot ownersl)ip of the exiStlRg,'r ,urrUc 0f local,ijr. rjgsigri, rato of withdrFWO
s, ar re macie w;tirottt priqr petmtsSlon of the 0or irs,: irr'), o{ the, phrtjculars: I informatiqh:fur.fris

'' ne Certif cate of Ar{thorization/ Ngg.,qlielt,i)g,.Vgltd
r nroLrl; h a fres h. a pptlca tion at le ast ntnett'tOiiy$lj6iir

, , . .: ,'i ,

;i'r': . r ' ,1 i , I . ':; : I :

..r,, "i 'l ,nriir I i

well; l.e$h authorizaiicrn ha$ ro he aDlained; .

I plrmplrrg deviBe ip;i:bqnBqt.of the.exiqtiiJg tyo.il;as lno
Ient Auti\pr:lty rA.nyrdirvlarlon in U.rt$ fqC?.f.d,\ih'atl,t ed-l
by the appticant h hts appiloaUon.fontiS0ino'b oi ilris

?r 
a pqriod oJ flve years fr orn the dAle- of lss,gei I h

toexpiry'of'ltsvalldlty, , , ,,.
water, level.rooolders With it'6tsntUtry,siiailrqr$hiahgg
pumping weil, 't'tre data; ohtahed fromiqlgltalWatQli

. ; "! i.i:r ., ,,:i I

.....-i. .:.,_ :_....::.,"j r,::ilti,*,::""
at the"ininlmum of:OO,rn dl$tanoe rfom tiie'ptimpt

!ill'extihctlon- crf g r o irncl

s.flAlhhav.q t0 Bpilly for renewal

ilQlqtePne tsPnsd of
,'rirade avflilaDle.Io

fa.Oilltale,shallow as well as

,Bumping devioe ln respeol of the propto\Edl.Weiira,$: :ef,$lr (a) nnd (3) or tnis
the 0ompetent Arrlhqrity, Any deviali<.:n in inis regarO Slroil to arincellation of this

ity of ground water extl.acled, every saiQ,,usel:shall itAl Wator flow nleters

!:lst!] tn the abstraq{lon strgqture, whioh rg lAilllln of qxtr:action, at outlpt of

i.U!gri:!rr]!1l.the ogr rtrary, is piovgtJ

meieri. I

'round wHter from',fhe woit' dtlOrt.g.quultiy
"'. t .':il or bny ottrer roasgns rf ttre

, fresh registratior1.h.as,loib,q oblif ir.le i'I:
{rlglii(|aand (3) bf lhis i:edlfrcate

lJ,0R,:qf;l tils,r:qg rs{rs ! o.n

Is lg.und, tp:be lnc;orreotr , ' u /ulfrcar,^r. !tlarry srlDse(luent stage , thls llon is liable lcr cancellailen,

l)rozorr]cler i$ a

eqrrl:nrent. lt is;

as follows:

borqweli /tubewell used
alsq used to take waler

i

l
I

Ihe piezorleter is toibe iRslallpd/oqnst[u

()uantum of'Ground wgter wlt

only for suring (he waler level by,lowering the tapa/ sOuhder Water level,mea$ut:ing
sample for quality testing when ever neecled, GonefAl g installqliQn of trrieaomoters are

;Qhioii; ground wator s,b0ing
withdrawrr, I lre diarneter of the pieEoinetet: bo aboul,4r'f0.61',

I'hs depth rjf tne pie*or,notQti Qhout.d',b.e as is case,of.the:nulilp.lng,rye.llJ4g,ni,Whloh=qtoUn( ;dbstrAotcdi lf,, r.nore lhan

orre piezonJelers are, jnstalled'the qqcondit

rleeper groilrrd wate[ aqqifer rnonitbrlng:
r Nu uiprezr)''reter;s tp'be oonstr!1ated.&,.:..

S,NO

1

3

4

1

!
?

I he nl0asrirn{J freqtrertey shoulci

grverr irr m{ter upto two decirnal,

"' "- -'"'r'-l-'*'-'''":^-*^"' """'
i2

a eoura cy of measurtln"ient strould. b-e rp]ltorcrx

orna ti c watr,rrr levelirreco[det (nWtB)l: Qi9i|at ,

. ;;#'i;1 .' l

;"t. ".""

;J!!onltlring Mpchanism
*-:l\.,y.r+*."..;..-.....:...... . .-

lli {' OWURrwith,Telemetry
'r*riii..,v.r'.....,/. .. -. ,t".l "v.1.

itl.., ,l .

',1 
t 

1
i'r f '' '
t')

,^...i.,.. ...,.. . .

tj' rneasuromont. should ire

{e Val re oorder 
QW1 

fi) witlt

vgllo;9pfi6-61.1e1i1s

telor]lelrv s'vslenr should be used for, aoeurao\]i,
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LIIIVL, lIlJ Iff'ltTdtl trpr*r 'r'r'rt'Er''

I ioJ it,ut tt t it i t i ;s nqt',"n Itr.+l *l \,ir'il l urr ;] u f.lit ly Dn p *i l rLl * Jl i i

Mrrrrstry rtf JaI Shakti
Gor.,.e,rr:tn*nl of Uttar Pradeglt

Form 8 (C)

[See Rule ti(1)]

AUT}{ORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW /

EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR tsULK

USER OF GROUND WATER

[Uncler Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2O1g'1

AUTH O RIZATION/ N O.OBJ EC.TION CE I.iI I F I CATE NO : NOOO29886

VALID FROM 1410312021 TO 1310312026

(UlS10(1) of the Uttar Pradesh Ground Water Managenrent and Regulation Act, 2019i

I?ocristration No,: 2021 03000034

Company /\ddress 9TH KM, BHOPA ROAD, MUZAFARNAGAR

ti;rrl) or qfil

Address of the /tpplicant 09 Ttl KM., BHOPA ROAD,

Date of lirrbnrission 0210312021

l".ocation Particulars

District Muzaffar Nagar

F)lot No./Khasra No. N/A

Warcl No./llolcling No.

Particular of the' Iixisting Well and Pumping Device

'arne of the Ownar

[)es igrration
q(

L)ate of

Construction/Sinking of
the Well

'Iype of Well

Purpose of wcll

AKSHAY JAIN

DIRECTOR

06t01t2004

1'ube Well/Boring

lndustrial

Company Name
thrrdl srr -.{rq

Authorization Letter
qrf€rfin rr*

Application Forrn Serial

No.

Specimen SignatLlre

Block

SILVERTON PUI.t'

AND PAP[:ltS PVT.

r.1 0

Download

MZFN0321 NlN002i

Mrrnicipal

0orporatron/Nilqar

Palika [)arrihad,

Muzaff;rr Naglar

N/A

N/A

M u n icipality/Corporatio n

Depth of the well (ln 60 00

moter)

Assembly Size(For'l'ubc
Well)

Strairrer Position (For'l'ube Well)

lype of [)ump Usercl Subrnersible

Opr;rational Devi<:c Electric Motor

H.P. of the Pump l{t 00

\
Rate of Withdrawal ''i 1?fl"01)

(rn3/h r. ) .. 
/ 

-., .

(\^.,.urr, dg(
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Maximum Allowable Rate 120,00

of Withdrawal 1rn3/hr,);

Maximum Allowable 15.00

Running Hours Per Day:

Maximum Allowable

Arrnual [:xtraction of
Ground Water:

594000.00 Recharge Required 594000.00

' Ihis No-Obiection certificate authorizes the owner applicant (user) to sink a well in the location specified at Sl (2) Ior extractroil Ol

Elround water at a rate not exceeding that as shown at Sl. (3j), for Running Hours per ciay as shown at Sl. (3k), and fur rnaxrnrunr
allowable annual extraction of ground wateras shown at Sl. (3k) ancJ is valici subjectto the observance of the conditions stated ovr.:rleaf

' l'iolder of this NOC is hereby directed to assure annual recharge of Sg4000.00 cubic nreter, as specifierl uncler lre appllcario. f.rnr

GENERAJ. CONDITIONS:

' llol<jerofthisNoCishorebydirectedtofill froml(A) forregisteringhis/herwell withing0daysasmentionodinapplicationformshailonty

, s;tarted allor registration of his/her NOC.

' ln case of any change of ownership of the proposerj well, fresh authorization has to be obtained.
' Nochangeoflocation,design,rateofwithdrawal andpumpingdeviceinrespectoftheproposedwell asincJicatedatsL(2) anii(3) ofthis

(;ertificate shall be made without prior permission of the Competent Auth0rity. Any deviation in this regard shall leacl to oancelation of this;
a utltortzatiorr

' ljor the purpose of measuring and recording the quantity of ground water extracted, every sairj user shall affix r1i1;ital water flow rneterr;

of purnping devices and it shall be presumed that the quantily recorded by the meter has been extracted by the s;aicl.user, until the contrary rs
provecl The rate of extraction of ground water from the well as shown in item 3(k) shall not exceeci to ther recorderj rate frorn wator rretcrs

' fhe concerned Authority reseryes the right to stop extraction of ground water frorn the well due to quality hazards or any other reasons, if t|re
sil.ration so dcrnands

In oaso of any c;hange of ownership of the existing well, frosh registration has to be obtajned.
Noolrarqeoflor;ation,design,rateofwithdrawal andpumpingdeviceinrespectoftheexistingwell asindioatedat sl (2) ancj.(3) of thrs
r;r';rtifrcatr: shall he rnade without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellatron of this
rcQ tstra tto.l

In casc, any of the particulsrs'l information furnished by the applicant in his application for rssuance of this reqistration js founcj lo rro in(jo[cct
during verification at any subsequent stage , this registration is liable for cancellation.'l'heCertificateof Authorization/NoCshall bevalidfor'aperiodoffiveyearsfromtredateof issue. Theappticantshall lraveroapptyfor
renr:wal throLrgh a fresh application, at least ninety days prior to expiry of its validity.
construction of piezometers and installation of digital water level recorders with telemetry shall be manrJatory for user. Depth ancl zone t.rppcd
of piezometer r;hould be commensurate with that of ths pumping well. The data, obtained frorn digital water levsl recorders slrall i-re marlt
ai,ailable to thil; office on monthly basis

"Qrird.eJneqjgl_l S

[)it;zonleter is a borewell /tubewell used only for measuring lhe water level by lowenng the tape/ souncier or ar]tonratic water level rreasrlrr.rg
r:qttiptrent lt is also used to take water sample for water quality testing wheh ever needed. General guiclelines for installation of piezorneters;
are as lollows:

The piezorneter is to be installed/constructed at the mininrum of 50 nr distance from the pumping well throuJlh which .rorn(i wiLtcr is
being withdrawn. 'fhe diameter of the piezometer should be about 4, to 6,
The de;rth of the piezorneter should bc same as is case of the pumping well frorn which groLrnd water is being abstrat;teij. lf, rror.than one piezometers are installbd the second piezometer should monitor the shallow ground water reginre. lt will facjlitate shallow aswell as deeper ground water aquifer monitoring.
No' of piezometers to be constructed & Iype of water level monitoring mechanism shall be as per below table,

s, No Quantum of Ground water withdrawar (cum/day) No.of piezometers require<J
Monitiring Mechanism

Manual DWLR with Telernetry

otl< 10

11 .50

50- 500

> 500
'The 

meas;tlring frequency shoulcl be rnonthly and accuracy of measurernent should be up to cnr. the repc.rrted mr;as;urcment shorlcJ
be given in moler upto two decimal,
l-ot nleasuretnent of waler level sounder or atltornatic walor level recor<ier (AWLn)/ Dioital Autornatic watr-.r krvr--.1 rpr:.rrtrr i t)\A/r r.1j

1

2

3

4

1, 1()

0-,.4uf ; ',
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All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped ancl assembly lowere(t shoulo bc

ptovided for bringing the piezometer into the Hydrograph Monitoring System for Grounci Water Departmolrt, Uttar [:)ra(Jer;l], anrJ for ris

valrdiltjon.

o T ho qround water quality has to be mor)itored twice in a year during pre-rnonsoon (May/June) and post-nronsoon
(Ootoirer/November) periods. Quality may be got analyzecl from NABL approved lab. Besides, one sample (1 lt capacity bottie) to the

concerne<i Director, Ground Water Department, uttar Pradesh, for chemical analysis,
o A Pertnanent display board should be installed at piezorneter/Tube wells site for providing the location, piezometer/ tube well nuntber,

clepth and zone tapped of piezomet6ritube well for standard referencrng and identification,
o Any othor site specific requirement regarding safety and access for measurement may be taken care of .

. Arry othr;r condition(s) that may be imposed by the concernecl Authority,

. lrt cast.', any of the particulars I information furnished by the applicant in his application for issuance of this permit is foLrrrd to bo rncorreot
cilnrr0 verrfrcation at any subsequent stage, this permit is liable for cancellation.

. SPECIFIC CONDITIONS:

' (A) For lndustrial User: No Oblection Certificate for ground water extraotron by industries shall be granted subject to the following spr-.cifii;
conditions:

. i) No Objection Certificate shall be granted only in such cases where local government water supply agencies aro not able to s;upply the;

rJe:;in:d quantity r:f water.

. ii) All industries shall be required to adopt latest water efficient technologies so as to reduce clependence on ground water resources

. iii) All industrit;s alrstracting ground whter in excess of 1 00 rn3/d shall be requirerJ to undertake annual water auriit through 0o1f ederatiol of

Oornmoroe & lrrdustries certified auditors and submit audit reports within three months of completion of the sanre to Grounrj Water
Departrnent Uttar Pradesh. All such.industries shall be required to rednce their ground water use by at least 20ok over the next five years
tlrrorrgh appropriate meanS.

' iv) Constrtrction of observation well(s) (piezometer)(s) within the premis6s and installation of appropriato water level nronitorrng mechanism as
nlerltioned in Gelneral Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than i0 m3 /day of r)xrunri w,ter
and Monitorinq of water level shall be done by the project proponent, The piezometer (observation well) shall b0 constructcd at a nlnlr1lur,
drstance of 50 m frorn the bore well/production well. Depth and aquifer zone tappeci in the piezorneter.shall be the samr: as that of the
prrntpinu werlll wells, Monthly water level data shall be subrnitted online to the Grouncl Water Department, l.,lp,

' !'l T i)e prropont:nt shall be required to adopt roof top rain water harvesttng/ recharge in the project prc.:mises. ln<ir.istries which are likely to

explosives etc ) shall store thq harvested rain water in surface storage tanks for use in the industry.
' vi) lnie<:tion of trei:ted/ untreated waste water into aquifer system is stricgy prohibited.

' vii) lndustries which are likely to cause ground water pollution e.g. Tanning, slaughter Houses, Dye Chemical/ petrocherrroal, Coai
washeries, other hazardous units etc. (as per CPCB list) need to underta.ke necessary well head protection measures to ensure proventio. .t
g.otltd water pr:llrrtion.

(t3) infrastructural User: The No objection Certificate for ground water abstraction will be granted subject to th6 fr>llgwinr; sp.oific r;onrirtiors
i) lrr caser of infrastructure projects that require dewatering, proponent shall be requirecl to carry out regular monitoring of dewatcrinq
discltarge rate (using a digital water'flow meter) and submit the data online to Grr.rund water Department, up as applicable. Monitonnq
records ;rnd rosults should be retained by the proponent for two years, for inspection or reporting as requirecJ by District Grouncj water
Management Council.

ii) Instailation of 'sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requiremenl is more lran 20 ,:l
klay. The water from s:rp shall be utilizecl for toilet flushing, car washing, gardening etc

i);tt,r 18/08/2022

i)l;:r;r: Muzaffar Nagar

This certificate is electronicalty generated and does not require digital signature

Q*;fa#"-TRUE COPY
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